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NOTIFICATIONS UND:.R THI CustoMs AcT, 1962

SHRI K. R. GANESH: Sir, I also beg
to lay on the Tuble a copy each of thc
following Notificasions of the Ministry of
Finance (Department of Revenue and In-
surance), under se tion 159 of the Customs
Act, 1962—

(i) Notification G.S.R. No. 1717: dated
the 21st September, 1970 (in English and
Hindi), togcthe: with an Explanatory
Memorandum tl-creon.

(ii) Notification G.S.R. No. 2362, .dnt'od

the 80th Septersber, 1969 (in Hindi),

together with an Explanatory Memoran-
dum thereon. '

(iii) Noufeatio  G.S.R. No. 1754, dated
the 1st October 1970 (in English and
Hindi), togcthe: with an Explanatory
Memorandum thereon.

(iv) Notification G.S.R. No. 1792

dated the 17th October, 1970 (in English

and Hindi), togither with an Explana-
tory Memorandum thercon.

[Placed in Litiary, See No. 1.T-4332/70
for (i) to (iv).]

LEAVE OF ABSENCE TO SHRt G. P
SOMA SUNDARAM

MR. DEPUTY CHAIRMAN: I have to
inform Members tiat the following letter
" has been received t-om Shri G. P. Somasun-
" daram, dated 9th November 1970:

“I am sufferiny from paralytic attack
for which T am 1aking treatment. It may
not be possible for me to attend the en-
suing session of the Parliament.

Therefore I request you to place the
matter before thr House and leave mav
be granted for the Session.”

Is it the pleasurc of the House that per-
mission be granted to Shri G. P. Somasun-
daram for remainirg absent from all meet-
ings of the House during the current
<ession?

(No hon. M ember dissented)

MR. DEPUTY CHAIRMAN: Permission
to remain absent i- granted.

We shall proceed with the
husiness.

legislative

THE AIR CORPORATIONS (AMEND-
MENT) BII L, 1970—contd.

SHRI K. P. SU3RAMANIA MENON
(Kerala): Mr. Deputy Chairman, Sir, the
main provision of this Air Corporations
(Amendment) Bill elates to cnabling the
Corporations to sct up h.otcls, etc. As you
know, Sir, ows is a fairly large country
and the scope for d-velopment of air trans-
portation in this country is quite big. So
also in the case of Air India. Though' it is
an international lne by general inter-
national standards, 1t is_stlll a small air-
line. Thercfore, at this juncture, to fritter
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away whatever resources these Airines have
got, to sectors of activity which do not
belong strictlv to their original purpose, is
not cortect It is economically wrong and
it s not gomg 1o help the Airlines at all.
As far as this country is concerned, we are
sull an dificulty to find a seat in the
Indian Airlines, and the expansion process
is still very slow. So also is the case with
An India. T do not understand why at this
junctute At India should think of setting
up hotels, Running of hotels, etc. is pro-
perhv the function of the Tourist Corpora-
tion o1 some suds other bodies, and not
that of Air India. I grant that some of the
inteinational airlines have got their own
hotels and that may help in picking more
tiaffie, c¢tc. Bur the point that we have
to remember is that Air India is still
a small airline and the scope for its
expansion in the¢ sphere of air trans-
portation itself is quite big and there-
fore, Air India or the Indian Airlines
should not fritter away ils resources in
activitics which do not belong primarily to
1ts sector of operations. Now, Sir, after all,
the managements of these Air Corporations
have got <o many jobs to do, and if they
have been doing their jobs properly and
well, then at least we could have pardoned
them in setting up such things. But I have
a feeling that this will only lead to further
diversion of thejr attention from their pri-
mary task. Running of hotels, as you
know, is not an ordmary fob; it is a diffi-
cult job and, therefore, at the moment, air
the  managements of these corporations
have not been able to give full atten-
Corporations, especially in the matter
of improving their cfficiency, their labour
relations, etc., to divert their attention to
an activity, which is not primarily within,
their scope, is all detrimental to the growth
of these airlines, to their efficient function-
ing.

Now, Sir, there are some other provisions
in the Bill which, I think, are mainly a
matter of works, Instead of ‘member’ the
word ‘director’ is usad. But another, pro-
vision which T ohject to is the question of
giving donations to charitable institutions.
1 do not know what sort of charitable ins-
titutions these Aic Corporations are going
to give funds to. In any case these will be
dominated by certain political opinions in
this country, and I do not think it is de-
sirable for thesc Air Corporations to give
any funds to charitable institutions. This
Clause should be opposed.

Now, Si1, I come to certain fundamental
problems which these Air Corporations are
facing, especially in the matter of labour
rclations, and as long as you do not have
a proper contented labour in the Airlines,
vou cannot have an efficient service. Sir,
some time back I had the occasion to refer
to the question of the technicians’ dispute
with the management. As you know, Sir, the
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Khosla Award had set up certain norms,
certain standards of wage differential
between certain categories, that is, between
the administrative staff, the technical staff,
the engineering staff, etc.

But I do not know under what compul-
sions the aijrlines management thought it
fit to modify the Award in favour of a
certain section of the staff that is, the
administrative staff, and create a situation
in which the technical staff got discontent-
ed, They thought that they were being
brushed aside. Now it would have been
good for the airlines management to come
to terms with the technical staff because
after all they are the men who see that the
aircraft flies in the air. Whatever may be
our conception of the hierachical position
of labour in all advanced countries the
technical staff always get a better treatment
than the administrative staff but here in
this country with its fuedal attitude, with
its outmoded attitude you say one is a
Graduate, one is a matriculate and so on—
we have given more attention to the ad-
ministrative staff without giving the techni-
cal staff their due. The result has been
that the technical staff today feel frustrated
and they are on the war path. Last time
the Minister gave an assurance in this
House that they will try to settle the dis-
pute with the Indian Aircraft Technicians
Association by negotiating with them but
unfortunately I would say that the airlines
management has taken up an attitude
which i§ highly hostile to the technicians
and this is not going to help matters. In
fact T understand that the airlines are try-
ing to send the digpute to adjudication.
As vou know, adjudication is not the way to
settle this dispute because when there was
NIT Award and when the airlines thought
it fit to modify it there was no question of
adjudication. Now when one section of
the emplovees feel aggrieved and when they
demand a change then the airlines manage-
ment is thinking of going to adjudication.
This is only just postponing the issue and
creating more difficulties for the air lines
and for the workers. 1 want to warn the
management that the workers arc not going
to agree for adjudication on this issue.

~Now bchind all the glitter of these air-
lines you will find that a terrible amount
of wastage, nepotism and all sorts of mal-
practices are going on. You will be sur-
prised to know that the rules and regula-
tions governing aircraft maintenance, flight
schedules etc. are being thrown everboard
by the airlines management in collusion
with the DGCA in order to defeat and dis-
credit the  technical staff of the Corpora-
*ion. Actually a number of flights are tak-
ing off on concessions and this has become a
regular practice in the Indian Airlines to
play with the lifc of the passengers, This
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is a dangerous practice and I want to warn
the Government that this practice should
be stopped.

Another thing I want to bring to your
notice is about the question of overtime
allowance. As you know, the Indian Air-
craft Technicians Association has been de-
manding that in order to cope with the in-
creased  work the airlines should recruit
more technicians but what the airlines have
been doing is to try to give more and more
overtime to certain sections of the staff in
order to please, in order to create a favour-
ed section among the workers. You will be
surprised to know that according to infor-
mation I have got some of the aircraft
maintcnance engineers who get a pay of
Rs. 2,400 are drawing Rs. 6,000 to Rs. 7,000
as overtime allowance, outstation allow-
ance, D'A. etc. An ordinary engineer
getting Rs. 2,400 gets about Rs. 7,000 as
allowances almost every month for overtime
etc. Now this way of specially favouring a
section of the technical staff in order to
beat down the other section has been fol-
lowed by the airlines management for a
long time and this has to stop. If the air-
craft maintenance engineers are short in
number more people should be given licence
but the DGCA and the Indian Airlines
conspire in such a way that only a few
people are given licence and the vast majo-
rity of qualified technicians are denied
licence. This creates a situation in which a
few cngineers who have got the licence are
able to manipulate the entire work and
earn fabulous amount by way of overtime
allowances etc. This sort of thing should be
stopped and all this wastage avoided.

Finally T would like to tell the Govern-
ment and the Minister concerned that this
shoud be settled with the Aircraft Techni-
cians Association and their demand should
be conceded,

SHRI KRISHAN KANT (Haryana): Mr.
Deputy Chirman, I am glad that once in a
while the Minister of Tourism and Civil
Aviation has to speak in this House. We
never discuss the functioning of the Ministry
of Tourism and Civil Aviation. Every-
body is a tourist and although now Mem-
bers of Parliament can go by air and all
that, they have not heen able to criticise
the Ministry and give their suggestions. So,
I welcome this opportunity of discussing the
Air Corporations (Amendment) Bill. 1
wonder whether it is not a mixture of con-
servatism and progress, like the mixed
economy in a mixed way. Here it is not
clear whether you want to increase bureau-
cratisation or whether you want decentrali-
sation. Nothing is clean. In clause 2, where
the new Board of Directors is to be ap-
pointed, it is mentioned that the Govern-
ment will do it after consultation with the
Chairman. It could have heen done in a
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very informal wav. I do not know whether
the Government want the Chairman to
build up their wn empires, When, you
put it in the stat wte, the Chairman, whom-
soever you appoi it, will use his veto. We
have had the e.perience of the previous
Chairman who did not have faith in the
functioning of th - Corporation. Mr. Bharat
Ram was therc, | think, and I am glad
that he is out. Yow, if you have a non-
official man as a part-time Chairman and
you try to have a Board of Directors, in
consultation with the Chairman, it means
that you are prov ding a veto to him. That
is @ very derogatcry step. I think it should
not be accepted ind I hope the Minister
will consider it before finally giving that
power. We may have to oppose him in this
House on some of the provisions. It is
better if he had discussed it, because this
is a very retrograde step, giving a veto to
the Chairman of the Air Corporations in
regard to nomiration to the Board of
Directors. It means that he may do anv-
thing. Suppose he does not agree to certain
nominations ot tie Government does not
agree to some of the suggestions, what is
the position? Eitlicr there will be a stale-
mate and from (e verv beginning an at-
mosphere of tension will grow between the
Government and he Chairman or the Gov-
ernment will co1ipletely hand over the
Corporation to tic Chairman, so that he
can go on doing whatever he likes. This is
a retrograde step I think this Bill should
not be allowed t, be passed as such. The
Government shoul | have consultations in an
informal way. Tley are free to discuss it
with the Chairmin whomsoever they ap-
point. I would lecre rvefer to the Press
Council. When th: question of the appoint-
ment of the Chairman and the Members of
the Press Council came up, it was specifi-

cally provided that the Chairman would be .

nominated by a ‘clection Committee. That
very Selection Co nmittee will appoint .the
Members of the 1 ress Council without con-
sulting the Chair nan. The Advisory Com-
mittee for the P ess Council consisting of

Members of Parliyment did not want to
give the veto to he Chairman. That is a
retrograde step. The Selection Committce

consists of the Chief Tustice of India, the
Speaker of the Lok Sabha and the Chair-
man of the Rajva Sabha.

Here you are giving him veto power
and allowing him to build up an empire.
Then vou have to come again and again to
the House to inform us as to how he func-
tions. He might te a part-time Chairman
who mav like to function in anv way he
likes and use the Board of Dircctors in
whatever way he ikes. T think it is a very
retrograde step.

I am glad you are thinking of having
one Chairman for both. If vou arc having
one Chairman, th n have the same service
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conditions in both. Let us not have strike.
m the way we have had now. I would say
that the scivice conditions of Air India
and the Indian Airlines should be the same,
so that that does not become a bone of
contention between the employees and the
Corporation.

Here I come to clause 4 in which a very
special provision has been made:

“(kKk) to make such grants as it thinks
fit as contribution or donation to any
fund cstablished for a benevolent or
charitable purpose’.

Mr. Dcputy Chairman, the Corporation is
not a ‘dharamsala’. The Corporation is not
a 1cligious trust or charitable trust as some
ot the private trusts are. We know how
the monopolies are using trusts and ‘dharam-
salas’ lor evasion of taxes. I do not know
whether this provision is there in respect
ot any of the public sector undertakings and
how they are using it. ““To make such grants
as 1t thinks fit as contribution or donation
1o gny fund cstablished for a benevolent or
charitable purpose”: who is to decide. Is
it the Chairman because the board of Direc-
tors will bec subservient to him? For ex-
ample, the Chairman may like to give Rs. 1
lakh from the Government funds to a cha-
titable trust or other trust which he has
formed. It is a very retrograde step.

SHRI MAHAVIR TYAGI (Uttar Pradesh):
You arc quite right. It will lead to all types
of corruption.

SHRIT KRISHAN KANT: I do not know
why this has been introduced. The old con-

.cept of having these things has changed with

the changing socicty. You want to build
up a new society where these things are
not required. The Corporation is not a
charitable organisation. The Government
can dccide whom to give and whom not to
give. Suppose there is a hospital or some
such thing which is to be used by the mem-
bers of the Corporation. You can subscribe
to that for the benefit of the members of
the Corporation. But this, I do not know.
(Interruption) 1 agree that this is a very
clumsv wav of doing things. This must be
omitted. We all oppose it.

There is another thing about clause 7:

‘“‘(b) enter into a lease of any immov-
able property for a period exceeding ten
years or where the rent of such property
exceeds ten thousand rupees per month’’,

I do not know what are the implications of
this. Some other Members have spoken
about it. I hope the Government of India
and the Minister will look into it and sce
whether this is proper. I want the Board to

" function properly. If the original provision
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is not sufficient, there should bhe proper
reasoning Dbehind it, and whie the Minister
is replying he must give proper reasoning.

SHRI MAHAVIR TYAGI. Wce will sce
if he takes note of how Parliament icels
ahout it and if he responds to the wishes
of the House.

SHRI KRISHAN KANT1: Onc thing
about Air India. Thev have a very good
reputation, 1 know, but I tear there is in-
creasing incHiciency in the Indian Aitlines.
Two vears back when we were travelling
we were scived good food. The food has
deteriorated. The farc has increased but
the tood has deteriorated. You increase the
air fare but the food is cheap lood. Pre-
viously yvou were giving some costly things.
Now vou do not want to give them.

SHRI ANANT PRASAD SHARMA
(Bihar): Instead of cup and saucer thev
will now give only the cup.

SHRI KRISHAN KANT: Mr. A. P
Sharma says that it may he that after

some time they will give only the cup and
say yon can drink with the cup.

SHRI S. D. MISRA (Uttar Pradesh):
Mr. Mehta is satisfiecd with cosmetics. He
gets that.

SHRI KRISHAN KANT: Sccondlv, Sir,
you must have travelled by Indian  Air-
lines, I want to know why the quality ol
the air-hostesses has gone down. A beautiful
Minister cannot attract beautiful  air-
hostesses,

SHRI ARJUN ARORA (Uttar Pradesh)!
And handsome Minister,

SHRI KRISHAN KANT: Yo, 1 do not
know why a handsome Minister cannot
attract pretty air-hostesses. It is a part of
tourism also. I do not know why this dc-
fect is there  The quality of the air-
hostesses has deteriorated verv badlyv: vou
must have better quality.

DR. DEBIPRASAD
YAYA (West Bengal):
aesthetic quality?

SHRI KRISHAN KANT: Both. It is a
commercial proposition and your air-
hostesses play a great-part in tourism as well
as in comfortable travel in the airlines. I
do not know what the Minister is going (o
do. ,

In the Indian Airlines bureaucratisation
1s increasing day by day. Look at the way
they are behaving., Theit hehaviour is bad.
If vou go to hook a scat, their behaviour
iv bad. They say, “Wait”. T do not know
wuch public relations. The hon. Minister’s
method of functioning has not permeated
down to those people. He is a very cul-
tured man, a man who can have very

CHATTOPADH-
Service quality or
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Whyv has
worker

that not
n the

good public relations,
permedted to the «ommon
1AC*

SHRI  ANANI
Thev  were  servants,
mastelns.

SHRI M. H. SAMUEL (Andhra Pradesh):
Let it go on record,

SHARMA:
they arc the

PRASAD
now

SHRY ANANT  PRASAD SHARMA:
[Ihis v on recond.
SHRI KRISHAN KANT: It takes one

and a hatt bowrs from here (o Bombay, But
the luggage «leamance from the acroplance
to the arrport takes one and a halt hours.
By that time we could have gone to
Bombav and returned.  (Interruptionsy 1
do not know what the Government s
domg about 1t

Industrial relations in the Corporation are
in a very bad state 1 do not know why.
The time has come when vou want more
rettins,  moie tourism. The Boeings are
oming. and they  require all  technical
knowledge and  a better way of dealing
mdustrial 1elations should be tip-top, in
the hast conditions so that the cthetency in
the Corporation would grow. Mr. Decputy
Chaitman [ fcel that cficiency and in-
dustrial rclations have gone to a very low
cbb. Unless some special interest is taken
no improvcnient is possible. You may have
a fulldime  Chanpan  and  experts  who
have mdustial relations knowledge. They
should be propetly dealt with. If vou go,
overvbody is complaining now, from the
porter to the top They say, “We do not
want to work. Sce how we are treated.”” Tt
means that the taatment from the top to
the bottom is not good. I was glad when
the Dceputy Minister once agreed in this
House thar the management had faults. I
hope that the Deputy Minister after that
has looked into the faults of the manage-
ment and that the management will be
streamlined. Otherwise, T feel that merelv
by detending the officers; he will not solve
the problem. The whole approach has to
be socialistic. the whole approach has to be
cgalitarian. Otherwise, vou will not he able
to solve the problem.

MR. DEPUTY
clude now,
minutes.

SHRT KRISHAN KANT:

CHAIRMAN:
please. You have

You con-
taken 12

I am closing.

With these words, T hope that the in-
creasing  inefficiency  after  this  discussion
will (hange into an incteasing efhciency.
Otherwise, T think this TAC will not he
able o play ity proper part in increasing
tourism, in attracting more people or in
the services that they are rendering to the
peopie.
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AN HON. MEMBER: More beautiful
air-hostesses.

SHRI KRISHAN KANT: Mayv I end by

savipg that the Midsia will lend more of
his charm so that the IAC and Air India
also shed the same charm as the Minister?

MR DFPUTY CHATRMAN:
all raken mmore tha v enough tume.

SHRI ARJUN ARORA:  We
taken cnough time,

MR. DEPUTY CHAIRMAN: If vou want
to fimsh the Bill within the  prescribed
time, I would appe | (o hon  Members that
they should take o1 v {ive 1o seven minutes
each. Mr. Mani.

SHRT \. D. MANI
T would hike to heswe
do not mund, Sir.

SHRT DWIJENDRALAL SEN GUPTA:
(West Bengal): What v it? He v speak-
ing cvery dav. Whom does he 1epresent ex-
cept himself? T want to know Is it bhecause
he proposed your rame?

MR. DEPULI'Y CHAIRMAN: It is a
verv wrong stateme 1t which vou me mak-
ing, Mr. Sun Guptu.

SHRI DWIJENDRALAL SEN GUPTA-
The other day he poke on the Scheduled
Castes. He spoke yosterday.

SHR1 A. D. MANI: 1 did not speak.

SHRI ARJUN ARORA: How can you,
object to that? ‘

You have

have not

(Madhva Pradesh):
fen mintes, if you

-(
(Interruptions)

SHRI A. D. MANI: I am prepared to
resign my membership of this House if he
proves his charge that [ have spoken on
the Scheduled Caste. dchate.

SHRI DWIJENDRALAL SEN GUPTA:
You have been showi g favonrs 1o Mr. Mani.

SHRT A D. MAI I© It am prepared to
resign mv membeish p of this Housc if the
hon’ble Mcember prones this charge.

MR DEPUTY CHAIRMAN: It 1s not
correct to say that [ have shown any
tavour to any hon. Member. T have never
discriminated againsr any Member.

SHRI ARJUN ARORA: On a point of
order, Sir. That remitk of Mr, Sen Gupta 1s
very unfortunatc and against the best par-
liamentary tradition He is a verv good
friend of minc. I wou id request him to with-
draw his remark.

SHR!I DWIJENDEALAL SEN GUPTA:
1 withdraw the remarks but the fact re-
maing -

(Inter uptions)
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SHRI A. D. MANI: Mr. Deputy Chair-
man, 8ir, 1 support the Bill and in domg
s0 I would like to say that the Act of 1963
has been amended only a few times. The
Air India Corporation is one of our best
undertakings. It started with a profit ot
Rs. 18 lakhs in 1953-54 and its present
balance sheet shows a profit of Rs, 222
Jakhs. It is  regarded as onc of the best
Airlines of the world.

SHRI LOKANATH MISRA  (Orissa):
Which one is considered the best?

SHRI A. D. MANI: I said one of the
bestt TOWLAL v supposed to be the best.
Ait India is regarded as onc of the best air-
lines in the world. (Interruption by Shn
Neke Ram). Since ny time  is  hmited [
would like to reter to clause 2 ot the Bill
which refers to the appointment of Direc:
tois in consultation with the Chairman. In
this connection I would like to mention that
b am not in agreement with the suggestions

made by v hon'ble friend, Mr. Krishan
Kant that the suwe Chairman might be
the Chairman of both the Corporations,

Awr-Tndia and the Indian Airlines. The Air-
India is a specialised  job  and, therefore,
<onichody with an orientation towards fore-
ign walic must be appointed as Chairman.
‘The Indian Anlines has so much traffic and
I am not in favour of that provision of the
Bl which permits the same person to be
appointed as Chairman of both the Corpo-
rations.

Regarding the appointment of Directors,
I would like to say, Sir, that the Minister
should find room for a Public Relations
Dircctor of Air-India. We  are trying to
attract foreign (raffic and are developing a
good deal of trafiic in the United States.
Therelore,  somebody who is well-versed
with foreign media of publidity should be
appointed as the Director on the Corpora-
ton.

My hon. friend, Mr. Parthasarathy, said
that one of the leaders in the workmen
should also be appointed. I would certain-
Iy support that suggestion. But in ap-
pointing a workman we cannot get a work-
man clected by the Union concerned; it
onght to he by the choice of the Board.
with the co-option of the Board.

SHRI ARJUN ARORA: In that case,
Mr. Mani, he will not be a representative
of the workmen; he will be a representa-
tive ol the management among the em-
plovees.

SHRI ANANT PRASAD SHARMA:
Whom will he represent Will he repre-
sent the workers or will he represent the
management if he is co-opted?

SHRI A. D. MANI: You cannot have a
delegate of the Union on the Directorate
because then he will be bound down bv
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the directives of the Union, For that reason
I suggest that he should be somebody who
is generally chosen by informal consultation,
not by election. The moment he gets
clected he gets the directive from the
Union concerned. I would also like to say
that the Minister should find room for onc
of the users, that is to say, one of the
passengers’ organisations on the Directorate.
You can easily find out who travels most
on these airlines.

SHRI LOKANATH MISRA: Users aic
taken for granted.

SHRI A. D. MANI: Yes, at the present
time. But I hope that will nat be the case
in future.

Then, T would like to go on to clause 4
relating to donation of funds for charitable
purposes. It has been pointed out that
there is no need whatever for the Air Cor-
porations to make any contribution to any
charitable institution. If any charitable ins-
titution deserves help, it should get it from
the Central Government not from the Air
Corporations.

SHRI LOKANATH MISRA: It is
meant for Jagjivan Babu.

SHRI A. D. MANI: I hope the Minister
would delete this clause from the Bill, in
response to the feelings cxpressed in this
House, because we do not want the Air
Corporations to utilise their financial rc-
sources for supporting what they consider
to be charitable causes. If there are any
charitable organisations, let them make an
application to the Government and seck
Government assistance for getting over
their difficulties.

1 would like to go on to clause 12 which
sceks to amend scction 45 of the principal
Act. There is a good deal of agitation
among the employees that the draft stand-
ing orders of the Air Corporations have not
so far been certified, they are pending
certification at the present moment. There
is an obligation, as a result of the award
of Justice Bindbasani Prasad, that the trade
unions should be consulted before these
orders are certified. By amending this Act,
they want to do away with the need to
consult the unions. This should not be
done because in regard to standing orders,
the workers must be taken with the
management and all matters should be
settled in consultation with the unions, I
hope, Sir, that with the passing of this
Bill, the Air Corporations would become
stronger and more¥ cfficient organisations.
There is also a clause in the Bill whigh
permits Air-India to take part in the setting
up of hotels. T hope hotels will also be set
up in India because we do not have pro-
perly serviced hotels with sufficient accom-
modation for passengers coming from
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abroad and cven for people travelling with-
in the country. 1 hope Air-India would be
able to set up hotels at various centres.

The last point that I would like to make
is that since Air-India is connected with
cxternal services, the Minister might con-
sider hnking up some of the vital centres
of communication with Air India. At pre-
sent, Sir, Nagpur which you represent is con-
nected only by the night air mail service.
Who wants to travel by the night air mail
service? There is a good deal of traflic be-
tween Delhi and Rourkela, between Delhi
and Bhilai, and between Delhi and Bhopal
and it is possible to have a day service con-
necting Madras with Dethi vie Nagpur. 1
hope hc will consider the suggestion,

SHRI HAMID ALI SCHAMNAD (Kerala):
Mr. Dcputy Chairman, Sir, while support-
ing the Air Corporations Amendment Bill,
1 would like to draw the attention of this
House and of the Minister who is at the
helm of affairs to the inefficiency, indiffer-
ent attitnde and malpractices prevalent in
the administration of the Indian Airlines
to-day. As far as indifference is concerned,
I would like to draw the attention of this
House and of the Minister to one incident
which took place and which has been men-
tioned in the vernacular paper of Kerala,
Matrubhoomi. On the 8th November, the
Cochin-Bombay flight, flight No. 162, was
delayed by one hour. The reason, accord-
ing to this paper, was that for want of
tandoori chicken, the flight was delayed
by one hour.

The report says that one of the stewards
insisted that stewards should ge tandoori
chicken and then only would the steward
get into the plane. The passengers, other

officials and the airport officials includ-
ing the Captain persuaded the steward
“Baba, wc will eat whatever is available

for us here in the flight’”’. Non-vegetarian
diet was available there but he insisted that
his diet was tandoori chicken. At Cochin
airport thev had no tandoori chicken. So
someone had to be sent to the nearest
hotel and that was brought afer one hour.
Then only did he go. That has appeared
in the Matrubhoomi of the 10th under a
big heading.

SHRI AKBAR ALI
Pradesh): It is an

KHAN (Andhra
individual case.

SHR! HAMID ALI SCHAMNAD: Not
one but many. So, I want to know what
steps Government has takem in the mat-
ter, whether Government knows these
things, this sort of indifferent attitude just
for a piece of tandoori chicken and ‘the
passengers being delayed. Such an in-
different attitude is prevailing amongst the
officials of the Indian Airlines today.
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SHRI LOK NATH MISRA: If there is
competition thes:> lapses would not have
been there. But you support the Gov-

ernment in every matter.

THE MINISTIER OF TOURISM AND
CIVIL AVIATICN (DR. KARAN SINGH):
Should we give it to Patnaik?

SHRI HAMIl» ALI SCHAMNAD: No,
no. I do not st ppoit all aspects of the
Government,

Another point to which T would like to
draw the attenti m of the hon. Minister is
with regard to he rescrivation system that
is prevailing today. Within the reservation
system chance ot tickets is_being given ac-
cording to the wvhims and fancics of the
officials concerncc I know of onc incident
at the Bombav airport. One man <ame
from Kuwait. Hi chance ticket number was
55. People whote chance ticket number
was 2 or 3 werc made to wait while that
man went in, tricd and got an O.K. ticket
when the plane vas about to leave. He was
asked how he cotld manage and he replied
“Baba, 1 know the trick how to manage
it'’”. That was the reply he gave. People
who had the second chance and the fhird
chance had to t-urn to their respective
homes from the airport. Therefore, J re-
quest the hon. Minister to examine these
cases of, if I might call, malpractice. be-
cause I do not lil e to use the word ‘corrup-
tion’. Malpractics are there in  the ad-
ministration. Th-y should be stopped.
Malpractices are hcre not only in the Air-
lines offices but n every sphere. We need
not blame any nparticular Minister or de-
partment who ac at the helm of affairs,
but there should be an overhauling of the
entire administra ion,

Sir, with regar! to the retiring rooms at
big airports like Bombay, Calcutta and
Madras, they arc not always given to the
passengers.

SHRI AKBAR ALI KHAN: They
very limited.

SHRI HAMID ALI SCHAMNAD: I
know they are lim ted. But even these limited
rooms are given according to the discretion of
the man who is m charge of the retiring
rooms. Of cowse, rctiring rooms should
be increased and also priority should be
given to the man who goes first, hut not
sceing the face of the man or the quality
of the person who goes to the airport. That
should be done :nd it is absolutely neces-
sary. Once when I went from Bombay to
Calcutta, every rcom was booked. No room
could be procurcl. Then I went to the
Duty Officer and cther officers and then only
could I get a rcom.

You see, if T nad left the matter there
itself thinking, ‘““Oh, no room is available,
it is all right”, then, 1 would not have got

are
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it. But I pursued the matter. I went to the
ofticial who was in charge of it. I went to
his superior officers. And I found that there
were two rooms vacant. But then 1 was told
that those were meant for VIPs and that
those could not be given so easily . . .

SHRI LOKANATH MISRA: They must
have been reserved for the chairman.

SHR! HAMID ALI SCHAMNAD: Such
arc the replies given there. This sort of
malpiactices should be stopped.

Another thing to which I would like to
draw the attention of this House is about
bringing luggage from the airport to the
luggage counter. 1 think a mention has
alicady heen made about it and so I do
not want (o say anvthing further on that,
In the time that is taken for bringing the
luggage to the luggage counter, we can go
back to the place from where we came.

Another very important thing to which 1
wish to draw the attention of the House
and the Minister is the long-fclt desire of
the people of Kerala and the people of
Malabar to have an aerodrome at Calicut.
Representations are being made to the Gov-
cinment and the matter is pending bfore
the Government. The three or four districts
of Malubar do not have an aerodrome and
it 1s absolutely necessary that the Govern-
ment should take steps to see that an aero-
drome is constructed at Calicut.

SHRI ARJUN ARORA: Mr. Krishan
Kant was very correct when he said that
it is a very raie occasion when we can dis
cuss the two air corporations. Till some
years back this House always found time to
discuss the working of several public sector
undertakings during a session. During the
last thice or four vears somchow it has be-
come diflicult. So only when an amending
Bill like this comes that one gets an op-
portunity to discuss the working of this
company. It was natural that the working of
the Indian Airlines dominated the discus-
sion on this Bill though the Bill relates to
both the corporations. We are in intimate
touch with the working of the Indian Air-
lines. And for many Members of Parlia-
ment, as for the vast majority of the Indian

people, Air India is only a name and a
myth,

The Tndian Airlines, I find, concentrates
too much on what is called the golden

triangle, Delhi-Calcutta-Bombay, and neg-
lects the other cities .

THE MINISTER OF STATE IN THE

DEPARTMENT OF PARLIAMENTARY

AFFAIRS (SHRT OM MEHTA): Areas
like Jammu.

SHRI ARJUN ARORA: ... like Jam-
mu. Kanpur, Hvderabad and Patna.
And when the Indian Airlines thinks

i of cities apart from the golden triangle, it
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thinks of thc State capitals only. 1 personal-
ly teel that all aties with a population of a
million should have at [cast onc air ser-
vice everyday. My ity of Kanpur, for
example, has a population of 1.5 millions.
We do not have one air service cveryday
though on some occasions we have two.
One air link must be provided to all cities
everyday in case the cities have a popula-
tion of a million or more, whether they aie
State capitals or not.

We heard a great deal of the Indian Air-
lines when the Indian Airlines was decid-
ing what plans to buy. There T
fecl that the Indian Airlines Cor-
poration made a mistake in buying
Boeings. It shouid have continued to buy
Caravelles, But therc was no Caravelle Iobby
anywhere in the country and the Ministry
and the Indian Airlines Corporation were
pressurised into buying Boeings. The fou
or five caravelles that we have in the coun-
try are giving good service. We have main-
tenance arrangements for them. Our techni-
cians, our pilots and others are trained to
handle them. If morc of these Caravelles
had come, the samc maintenance establish-
ment, the same mechanics and the same en-

1 pP.M.

gineers would have handled them and
much unnecessary overhead expenditure
could have been avoided. But may be, the

World Bank loan was available only to buy
Boeings and the Minister had to yield.
But it will mean more expenditure on
maintenance and other things.

arrived.
you are

Sir, these planes have not yet
Whenever you travel b IAC,
shown posters at JAC buildings promising
these planes. We are told: * ver{thing
will be all right. Do not mind a little dis-
comfort. The Messiahs are coming”. But
my information is that the capacity of thcse

lanes which are to be delivered to the

AC in 1971 will soon be exhausted. In 1972
or 1973 the same exercise will begin
again. I want to know whether the gov-
ernment and the IAC have applied their
mind to the plane for the future and if
thcy have not, they must do so now and
place orders for planes which will cater to
the demand that will be generated in the
vears 1973, 1974 onwards. My information
is that so far all that has been done is to
accord a welcome to the new Bocing and
mind has not been applied to the planes
for the future.

In this country we need smaller planes
alsc. Many of these smaller planes are aged
and many a time we are told that the
plane cannot take off and so the flight is
cancelled. The present story is that while
the railway trains are late, you do not
know how late, thete is a great deal of un-
cerstainty about the flight of the Viscount,
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Friendship and other smaller planes which
the [AC is operating because they have be-
come aged. Thev nced too much attention
and (oo much maintenance and that is not
always available und not always cffedive.
'The Ministry and ‘he TAC must apply their
mind to this aspcet of the problem also.
There is also the need for smaller plancs,

cven  smaller  than Viscount which could
provide shutde  scervices  hetween  smalle
citiecs m a paiticalar  State  or between

tourist centres.

o ASL WA (Fmr) cosE gfeamm
q AR

w1 SR Wy gfm & &= ey
=50 I & o
MR. DEPUTY CHATRMAN: Please con-

clude now.

SHRI ARJUN ARORA: There must he
similat planes. A1 the tisk of being mis-
undeistood, I will say that the Yak planes
which the Sovict Union opeiates arc very
good for such shutile services and  the
Ministry must examine them without poli-
tical prejudice.

SHRI AKBAR ALI KHAN: Yes, that is
right.

MR. DEPUTY CHAIRMAN: Please con-
clude now.

SHRI ARJUN ARORA: Sir, I will con-
tinue after lunch.

MR. DEPUTY CHAIRMAN: No, please
wind up.

SHRI ARJUN ARORA: One more
minute, Sir. There aie ceitain cities and
certain places whicl: are served by the
Indian Airlines. But the Civil Aviation De-
partment has not provided proper airport
buildings and in this context, Sir, I again
mention my own ity of Kanpur where
the airport building is a disgrace not only
to the city, but to the Indian Airlines and
the Civil Aviation Department also. Thiec
years back I wrote to the Minister and he
wrote back saying that he would take care
of it during the Fourth Plan pcriod. May
I remind him that the Plan period has at
last begun and we should have an airport
building now?

Then, Sir, I would draw vour attention
to Clause 12 of thc Bill which secks to
replace Section 45-—rule-making power. T
am sorry I have not given notice of any
amendment to this clause.

SHRI A. D. MANI: You can do so now.

SHRI ARJUN ARORA: But if you per-
mit me and waive the requirement of 24-
hour notice, I wilt give notice of an amend-
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ment, This change in respect  of  rule-
making powers is a little too liberal. Till |
today the Government has the rule-making
power. Now, the iale-making power is sup-
posed to be given to the Corpoiations.
‘There v not evare the provision that the
rules so framed w.ll be laid on the Table
of the House within thirty days.

SHRI AKBAR #LI KHAN: That should
be there,

SHRI ARJUN ARORA: There has been
no provision that the rules, before they are
finally made, will be prblicized and gazet-
ted and objection. invited. That is too
sweeping a change and giving the Corpora-
tions too many powers by onc stroke.

MR. DEPUTY CHAIRMAN: Please con-
clude now.

SHRI ARJUN AROR\: Sir, if you per-
mit me, T may « ntinue after lunch.

MR. DEPUTY CHAIRMAN: You have
taken more time tian what has been allot-
ed. You have raken ten minutes,

SHRI ARJUN ARORA: Then, Sir, 1 will
take more time afrer lunch.
MR. DEPUTY "H\VRMAN:
wi!l not be «allec  after hunch.
DROKARAN ST 1l
o aephy, S
MR DEFEFCEY O IRMAN
stas adjomned C 8 200 e,

No, you

When do yvou want
i

The House

The Ho ise then adjomned  for

lunch at 1 me minutes past one of
the dlock.

The House reassembled after lunch at
two of the clock,
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SHRI ANANT PRASAD SHARMA: Mr.
Vice-Chairman, Sir, my f{riends, the two
friends, Mr. Kiishan Kant and Mr. Arjun
Arora have said that this is a rare occasion
that we get to discuss the affairs ot the
Indian Airlines Corporation, and also the
working of Air India. I fully agree with
them. As a matter of fact I would have
also joined other hon. Members in shower-
ing praise in tegard to the working of these
two organisations, but I am sorry to say
that, whereas I can no doubt, based on my
own experience, say that the working of
Air India is praiseworthy, the working of
the Indfan Anlines has very much deterio-
rated. By talking all the time only about
the services rendered to cities like Calcutra,
Madras, Bombav or Delhi, people think
about India in terms of those cities only,
We have got a special grievance so far as
my State is concetned. A number of times,
Mr. Vice-Chairman, we have made com-
plaints. Only recently, on a very important
occasion like the Session of the All India
Congress Commuttee, the position in Patna
was so bad that I perponally sent a telegram
saying that it appearcd that Patna had been
eliminated from the air map of India, be-
cause hardly perhaps there is a day when
we get the evening Service from Patna to
Dethi. The only reason given for the last
one year is that there was somc acci-
dent at the Patna airport, as if this was
the responsibility of the people of thaf
State. Perhaps that is how it is being look-
ed at and the fact is that every day, In
the evening, we find the plane missing.
There too, to our utter surprise, this in-
formation 1s given very late, sometimes one
hour before the scheduled time, sometimes
when peoplc go to the airport and thep
they are told that the plane is overflying.
This is the position.

SHRI LOKANATH MISRA: Mr. Talit
Narayan Misra gocs there once a week all
right.

SHRI KRISHAN KANT: Perhaps once a
week there is the flight,

SHRI ANANT PRASAD SHARMA:
This is what we arc facing. Now Mr. Loka
nath Misra was referring to the humiliation
that the passengers faced at the hands of
these Services and vet he was putting on
a smiling facc when he was making that
reference, At that time T remarked, ‘‘why
are you smiling® The Minister no doubr
was presenting a smiling picture all  the
time¢, bur why Mr. ILokanath Misra was
smiling when he was talking about it, 1
asked.

SHRY LOKANATH MISRA: 1
everything with a smile.

take
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SHRI ANANT PRASAD SHARMA: Sir,
1 am alwavs satisied with only one thing,
that whenever I have made a complaint the
hon. Mimster has smiled away. This is the
only reply T have received (Interrupiions). 1
did not want to spcak on this Bill but I
wanted to scek this opportunity to bring
this particular grievance of the people of
Bihar not only to the nofice of the hon.
Minister but also to the notice of Parlia-
ment.

Sir, there is another thing that I wanted
to mention in this conncction and T think
some of our friends who have spoken catlier
have also mentioned it. You know there is
a quota system for the various stations, We
'lo ‘not know how this quota system works.
Even two hours before the plane is sche-
duted (0 leave a particular  place nobody
knows whether the particular seat allotted
lo a particular station can be available for
the next station. So much so we are told
that there is no seat avaslable in the plane
but when we go to the ajrport we find half
the aircraft empiy. This is how things are
mnaged. Here I would like to make a
suggestion—I understand other friends also
have made the suggestion—that at least
lour or hve hours, if not twelve hours, be-
fore the stheduled time of departure from
the previous station, the station where the
plane 15 to land next should be informed
about the availability of the scats so that
tivose scats could be availed of by the pas-
sengers at the next station. This is a very
simall matter and it can be managed easily.
Dot is not being done, what does it
show— Tt shows that perhaps the Indian
Aulines is not working, as I remarked at
the time when Mr, Krishan Kant was speak-
g, as a service but the people working
there are working as masters.

There is vet another thing and that is
about the announcements. Whereas 1 have
praised the service of Air India 1 would
like to suggest that the announcements
made by Air India, especially in Hindi—
vou know I am not a protagonist of Hindi—
should be made correctly, should be made
decently, and not as if some English peo-
ple are talking Hindi.

SHRI KRISHAN KANT: Anglicised Hindi.

SHRI ANANT PRASAD SHARMA: Yes,
anglicised Hindi thev arc using T hope the
hon. Minister will pay attention to this sug-
gestion of mine,

Then I would also like to say something
about the handling of the packages of pas-
sulgcrh‘.

THE VICE-CHATRMAN (SHRI AKBAR
ALL KHAN): That has already been said.

SHRI ANANT PRASAD SHARMA: Sir,
manv a time a suggestion was made to me
that I should make a claim. Only the other
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day when I went tc the Middle East a new
box was broken. I do not know how this
was handled. In tle inland service this is
what happens in.auably. Therefore [
would like to sugg st that some improve-
ment should be m:de in this regard. The
boxes or the suitcas:s that people carry for
air travel are not sc heavy that they should
be mishandled like hiv and damaged.

One thing more [ want to suggest and
this suggestion has :lso been made earlier
by some other hon. friends. The hon.
Minister should not be satisfied with serv-
ing only the big cties. The smaller cities
should also be lookcd after, cities like Jam-
shedpur, Ranchi, e ~. There i no service
so far as Jamshed] ur is concerned or if
there is any that ic equivalent to nothing.

Then about the timing of the plane at
Patna, I hope the hon. Minister will not
smile awav again a1 my suggestion, In the
winter both the planes leave in the morn-
ing but in summer « ne leaves in the—morn-
ing, another one laves in the afternoon.
In the winter specia care is taken that they
start hoth the plancs at one and the same
time. I would tequest the hon. Minister to
Jook into the timing so that the conyenience
of the passengers i+ Jooked after. When
this matter is raiserl their reply is that
they are running shcrt of planes. If they are
running short of ait raft it is not the fault
of the passengers. They should increase the
number. And on ths question we are pre-
pared to support thc Minister but the point
is that the servicé -hould not be such as
to causc inconvenience to the passengers.

About Patna service again regarding over-
flving, I would request him to put this mat-
ter right immediatel . If the pilot refuse to
land in the night i1ime he should arrange
the timing in such a way that the plane
lands there during lay time. I wanted to
make these few sugestions. As I said, as
usual, whenever T nake a complaint or re-
quest to him he sm [es it away.

SHRI KRISHAN KANT: Do
want him to smile?

THE VICE-CHATRMAN (SHRI AKBAR
ALT KHAN): If he miles, it means favour-
ahle consideration.

SHRI ANANT PRASAD SHARMA: At
least he should do something.

SHRI DWIJENDRALAL SEN GUPTA:
Mr. Vice-Chairman, ! am in agreement with
the grievances voiced against the administra-
tion of Air-India ard Indian Airlines, but
mv grievances are d fferent. I have scrious
grievances against th- eastern sector of the
IAC for the neglect it gets from the ad-
ministration itself. Three Fokker Friend-
ship planes were destroyed in the last
cightecn months, but thev were not replac-
ed. We all talk abont the border States of

FEE

you not
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Assam, West Bengal, Manipur and Tripura,
but they are the most neglected States.
Everybody knows that train services are
almost impossible in that region. Just for
going from West Bengal to Assam it takes
two and a half days. So, the Indian Air-
lines are the only means of transport. It
is a monopoly industry, but taking ad
vantage of the monopoly situation they are
looking into the problem in a manner
which goes against the very concept of a
nationalised industry. 1 wrote a letter to
the Civil Aviation Minister about two
months back. He gave me a reply, but not
to any of the points. The reply was: ‘““You
have raised too many questions of very
great importance. I would look into the
matter and then let you know the result.”
During these two months I have got no
1eply to any of the points 1 raised. As
against this picture, would like to say
that 1 the winter schedule simultancously
two Fokker Friendship planes will go from
Delhi to Patna. I do not know why simul-
taneously two planes will be going from
Dethi or coming from Patna,

SHRI LOKANATH MISRA: For the con-
venience of Ministers.

SHRI DWIJENDRALAL SEN GUPTA:
¥ do not know, but do justice to everybody.
Do not do injustice fo others. I would like
to attribute this deterioration and mis
management to one salient fact. In the lasw
three vears so manv officers of the Indian
Airlines, who were competent officers, have

becn replaced by new outsiders. For ex
ample, the Chairman of the 1AC, the
General Manager of the ITAC and the
Director of Personnel, all have associa

tion with the Indian Airlines only for the
last three years or so and all the old offi-
cers have gone awav. I do not know why
outside people were brought in. Now, I am
giving a. catalogue of the stoppage of ser-
vices because of unrest among the em-
ployees, bec thev pilots or be they techni-
cians. On the 30th and 3ist May, 1969 there
was a pilots’ strike in Bombay. In Calcutta
on the 9th November, 1960 there was a
strike.

On the 18th, 19th and 20th March there
was stoppage of work. For about ten days
there was stoppage of work in the last few
days of Augunst and up to the first week of
September  1970.  Mr. Vice-Chairman, we
would ask the Minister to say whether any
of the officers of the Public Relations De-
partment or any officer of the Personnel
Dcpartment visited these spots of distur-
bances or spots of unrest to seftle this mat-
tey on the spot. T would like to know from
the Minister here whether it is not a fact
that in 1967 there was one Mr. M. K. Basu
as the Industrial Relations Manager. Since
then more than 25 officers have been added
below. What are these officers doing? Why
do they not go to the spot?
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[Slni Dwijendialal Sen Gupta)

I would like to add onec more important
thing for the Minister to reply. It is an
allegation ol the cmplovees made to e
that this Mr. Basu and a group of officers
there are patronising the {ATA, a union
of the technicians, against ACEU  which
was formerly the only recognized union of
the technicians. These [ATA, men took re-
course to a stritke in Bombay in the last
week of August, as a result of which on
the 4th of Scptember, 1970, Government
had to announce cancel'ation of the even-
ing flight from Calcutta to Delhi. On the
5th of September the flight was delayed by
12 hours and I could not reach herc in
spite of there being a ticket with me for
return journey from Calcutia to Delhi, fo
vote for the Constitution Amendment Bill
on Privy Pumes. On the 4th evening 1 was
to return here. I had a icturn ticker in
my pocket for the 4th cvening. I only got
it ‘in the wmorning news of the 4th that the
flight was cancelled. I frantically made an
attempt to make a hooking for the 5th Sep-
temher morning fight. 1 got it. The plane
was to reach here at 8 a.mM. but that plane
cawme here at 7.30 in the cvening, 12 hours
late.

SHR1 LOKANATEH MISRA:
AT planes to many places.

SHRI DWIJENDRAL\AL SEN GUPTA:
No bodv cared for my vote. My vote is not
sold to anybody. T rote according to my

They  sent

conscience.  Thé point is this. T want to
know whn the Government did not sctile
this TAL'\ dispute Dbeforchand? Why dud

thev scttle it only on the 7th of September?
Docs it show any collision  between the
TATA, the administrafion and the Princes?
Forqunately or unfortunately after (he Ath
of Scptember after the voting ot Privy
Purses evervthing was ~ettled in a couple of
davs,

SHRI SRIMAN PRAFULLA GOSWAMI
(Assam): Why did you not come by train?

SHR! DWIJENDRALAL SEN GUPTA: I
am not so foolish as anybody else because
Howrah, Honghly and Burdwan were undet
deep water and the long distance trains
could nor run from Howrah, thev were all
cancelled on the #th. Am T a fool to be
stranded in between ar Burdwan because ot

the flood suuation that  was  prevailing
there? :
So, I took the easiest and the safest

conrse of flving, T did not know that it
wauld be 12 hours late. T make a state-
ment here that nobodyv on the part of the
Government. either the Prime Minister or
the Whip or anvhody, contacted me in
Calcnfta inquiring about my difficulties in
reaching Delhi. Onlv at about 1.00 p.M. on
the 5th 1 got a telephone alleged to bhe
from the Sccretariat of the Prime Minister
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ed tn talk to me. When I attended to the
telephone, T was, however, told that the
Pritne Ministet had gone 1o Parliament
House. The man at the other end asked
when T was coming. [ said that I was at
the mercy of the Indian Airlines Corpora-
tion, Fhe Abpot Manager theae said that
they would De in a position to take the
planc from theve to Delhi after the plane
(o Madras. 1hat plane left at 3.00, that is
to say 2§ houts before my plane. (Interrup-

tions by  Shrr  Sviman Profulla Goswami)
1 am not like dumb-driven  cattle. 1
have my personality. I wonder why my

plane 1o Delhi which was an earlier plane
presentative of  the  industrialists  in the
man

SHRI SRIMAN PRAFULLA GOS\AMI:
You were cattle before to say this.

SHRI DWIJENDRALAL SEN GUPTA: 1
would like to say that these arc serious in-
stances of inefliciency. T would like to tell
you that thae was an air-crash near Sil-
char. All the pasengers died. Did any high
afficer ov the Minster go™ there (o console
the velatives of the people who died in (he
ctash® T wonld like to know what those
officers and Minsters are there for. 1 am
not here to chastise any particular officer.
Mr. Kumaramanegalam was replaced by Dr.
Bharat Ram who was wapposed to be the re-
presentatne of  he  indosoralists in the
socialistic stiuctwe of the Indian  Airlines
Corporatton  Dr. Bharat Ram is an indus-
niahist A AMohan  Kumairamangalam, a
Communise Teadar T do not have any quar-
e certher with Dr. Bharat Ram or Mr,
Kumaramangalam, But I want a whole-time
Chairman who ran give undivided attention
to the welfare of the administration, T have
no puisonal gricvance against any of them.
My only grievance is that no serious thing
can be done either by Dr, Bharat Ram or
by Mr. Mohan Kumaramangalam.

Another point is this So far as the em-
ployees are concerned, they have very long
and deep-seated grievances. I would request
the Minister to make a categorical state-
ment that the service conditions of the em-
polyces will not be arbitarily disturbed.
Thev should take the employees itno confi-
dence, the pilots, the engineers, the techni
cians, the white collar staff. Thev should
consult them and speak to them. Nobody
should grudge the high salary of the pilots
and the enginecrs because they have got to
discharge heavier dutes. The law of wup-
plv and demand applies to them. Just for
qualifying as a pilot, a man has to spend
Rs. 30,000. Unless a man gets an equal re
turn. it is not proper. Why should he br
presented® My point is this. I want good
senvice. These air-hostesses are nasty ones.
Thev must go. Can't we have this work
done by the stewards? I want to say that

(o the effect that the Prime Minister want @ thev are sometimes %0 much cons iots of
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their prestige that if you call them, *‘Hear
mc”’, thev feel it an offence. You must say,
‘“Excuse me, please.”

SHRI AWADHI SHWAR PRASAD
SINHA: Well; a mar should know how Lo
address a lads. ¢

SHRI DWIJENDRALAL SEN GUPTA:
You are a Hindiwall., Will you say in
Hindi “‘zfiq mfﬁq‘hﬁ‘r %" if you address
them? W:ilt vou do tl at Do you say that?
What tvpe of education? I do not know.

SHRI SRTMAN PRAFULLA GOSWAMI:
You will say like that’

SHRI DWIJENDRALAL SEN GUPTA:
Let the ladies 1emair in the Kkitchen, let
them not come to places like this.

Thank you.

SHRI MAHITOSH PURKAYASTHA:
(Assam): Mr. Vice-Chiirman, Sir, I wel
come the introductior ot the Bill. Some

structural changes are to be made in the
Indian Airlines and the Air-India and I hope
these things will work for the better.

Sir, two things in 1ccent days have been
given a goodby in the Indian Airlines—effi-
ciency and punctuality The efficiency of the
Indian Airlines has diteriorated very much
and punctuality is no observed at all. I
have maintained a rerord of my air tiavel
during the last one year.

SHRI KRISHAN KANT: They are punc-
tually unpunctual,

SHRI MAHITOSH PURKAYASTHA:
I do not want to wiste the time of the
House. If I read out the list, it will be
found that on several occasions, whether in
Bombav, Delhi or Ca cutta or my District
town, Silchar, the planes have been delayed.
In some cases this de ay has not been an-
nounced that the jlane will be delayed.
Just on this 3rd T wa going to my home
town, Silchar, from D-lhi. The plane from
Dum Dum was to le:ve at 10-45 a.mM. On
enquiry at 10-45 1T wa told that the plane
will be delayed. Why- Therc was no am
nouncement. On enqu ry it was annuonced
that the plane would he delaved by half an
hour. After half an hour again I enquired
and thev made the announcement that 1t
will be delaved bv another onc hour. That
delay was also not observed and the plane
actually lcft ar 1 p.M. for its destination.
The passengers going to Silchar were not
eveni given anv lunch which could casily he
arranged at Agartala where the plane halts
for about 20 minute. Curiously enough,
when I told them thar lunch should be ar-
ranged, when T arrived at Agartala, the
Indian Airlines officer alled on me and said
that thev had arranged lunch for me. T ask-
ed them, “What alout the lunch for
others?”’ they said thes had not arranged for
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others. So I refused to take lunch and had
to starve that day.

Sir, this was not only one occasion.
It has become a habit with them. You
know, Sir, the geogiaphical position of
Cachar, Tripura, Manipur and Upper
Assam is such that thev are completely 1s0-
lated from the rest of India. Air travel there
ts not a luxury: it is a must. Those who
want to travel quick have to avail of the
Indian Airlines service. But this line is al-
ways neglected. Speaking of mv home dis-
trict, Cachar, Cachar 1s linked by air with
Calcutta via Agartala and Gauhati. On this
Iine as many as three accidents have occurred
during the last eleven vears. Two accidents
have taken place within a spell of 16
months. But the Indian Airlines authorities
have not given any attention to improve the
air services. In spite of protests from the
local people Dakotas have been placed.
Whenever a Friendship plane is grounded
anvwhere in India it is replaced. But no
Friendship is given on this line. Nowadays
two Dakotas are running from there which
are short of seats. To get a seat one has to
wait for a month or forty days. I would re-
quest the Minister of Civil Aviation to look
into the matter to see how the air service
in that neglected part of the country can
be improved.

Mr. Vice-Chairman, on the 29th of August
an accident took place in mysterious cir-
cumstances. And’ after the accident the res-
cue operations were verv much delayed and
the gricf of the people was further deepen-
cd. There was complete negligence on,the
part of the Indian Airlines to locate. the
wreckage of the plane which was hardly 15
aerial miles from the air station of Silchar.
But it took them more than three days to
locate the plane. And when they located it
they expressed their inabilitv to reach it.
But before the rescuc party engaged by the
Indian Airlines and the Government could
arrive there a batch of students went there
and found only some limbs scattered there
The dead bodies were eaten up by wild
beasts and vultures. But our Indian Airlines
people did not reach there. To add to their
grief, limbs were burnt without the permis-
sion of the relatives at Halflong, seventy
miles from Silchar. When there was a pro-
test from t(he public, only some limbs were
brought to Silchar and these could not be
cremated properly. * The Government of
India set up an enquirv commission and Mr.
S. K. Datta, a retired judge of the Calcutta
High Court, has been made its Chairman.
But the Chief Saftev Officer who went to Sil-
char to enquire into the causc of this acci-
dent, has been made the Assesser, to the as-
tonishment of all. When the enquirv began
i Silchar in the last week of October, law-
yers representing the public protested
against this, but the Chairman said *‘I am
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helpless because it is the decision of the
Government.”” He is a man who has to be
examined as a witness. How can he sit as
an Assessor? The Chicf Safety Officer arriv-
ed thiee days after the accident, and when
people—public men and MLAs—questioned
him, “Why are you so late?”’, he made thc
astounding statcment, “We atce busy with
preparing answers to questions in Parlia-
ment, that is whv I could not come earlier
Is there any truth mn  this? I would ask the
Minister in charge of this dcpartment to
look into the affairs and see that this Asses-
sor is changed immediately. While appoint-
ing a judge for enquiring into the cause of
this accident. vou should have a judge who
has no other business in his hands. He sat
for only three davs and thereafter adjourned
the enquiry saying, ‘T have got other busi-
ness on my hands. This will be heaird again
in December.”

Speaking of inefficiency, inefficiency is
growning in Indian Airlines hecause there is
no clear-cut employment policy there. Talk-
ing of the recruitment policy of the Indian
Airlines, in Assam almost in cvery district
town there is an Indian Airlines office. If you
secarch for Assamese voung men in these
offices, vou will hardlv find five or six Assa-
mese voung men working in that region.
Why? Are there not local candidates avail-
able for the simple job of Traflic Assistant?
Certainly there are cducated unemploved
vouths in Assam and they could casily be
absorbed in these posts. So, I would urge on
the Minister in charge that while imple-
menting the new Act, he should see that
this recruitment policy is revised. The in-
dustrial relations policy also needs to be re-
vised. Whv are there so manv strikes in the
Indian Airlines even though thev are giving
a decent salary to a majority of the emplo-
vecs? The administration in the Indian air-
lines is top-heavv. There is no clear-cut
industrial relations policy. Now the number
of directors is going to be increased 1
would like to see that as many workers’ re-
presentatives as possible are taken as direc-
tors in the Indian Airlines—not only ama-
teur directors, those who render part-time
service, but also those who have intimatc
knowledge about the working of the Indian
Airlines. Emplovees representing the techni-
cians, emplovees representing the pilots and
emplovees representing the commercial scc-
tion also should he given representation
in the bhoard of directors. Then the indus-
trial relations will improve and so manv
strikes will not take place.

1 would again urge the Ministher to look
into the difficulties of the people of Cachar.
T would request the Minister to make an
improvement in that region bv withdrawing
the Dakotas altogether from the Silchar-
Calcutta route, to make a thorough testing
of the airworthiness and dcpendability of
the Fokker Friendship planes in the peculiar
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geo-meterorological conditions prevailing in
that region, to change the timings of the
scheduled flights to avoid flights in the late
aftrernoons, to arrange for immediate instal-
lauton of weather radar and other naviga-
tional aids in all (he aerodiomes in the
frontigr region and :ise the efficiency level
of those who remar at the controt tower.
With these words, 1 nclude.

SHRI M. H. SAN. EL: I do not propose
to go into the operat onal problems and the
nceds of rhe different areas. Several Mem-
bers have spoken about them. But I have
a fundamental appr:ach to this Bill. That
is why I am constrained to speak and to say
that this Bill to me is rather misleading and
con{using.

I hope the House will not be startled if
I sav that this Bill is retrograde and regres-
sive in the context ol putting the clock back
on the concept of what is generally regard-
cd an autonomous rorporation. I am sorry
this aspeer of the Rill has been ignored by
several  Members and I shall explain this
point when I come to the clause-by-clause
consideration.

Iet me say straighiway that T am an ad-
miter of Air India, its cfficiency, its policies
and its administration. . .

SHRI A. D. MANT: And its maharaja.

SHRI M. H. SAMUEL: You may like the
maharaja. . .

SHRI A. D. MANI: T like the mabharaja.

SHRI M. H. SAMUEL: I see. Let us not
go into the context of the present situation.

But T cannot say the same thing about
the Indian Airlines., Many people have cri-
ticised it and I do not want to waste my
time on that, except to say that it docs not
seem (o have the professional acquaintance
or effifficiency at the top. I will say no more
on the subject.

On the other hand Air-India has a Chair-
man who has becen one of the earliest fliers
in our country. Its Managing Director him-
sclf is an avaition man. Its Chief Commer-
cial Manager. Mr. Bobby Kooka, is one of
the best brains in the world in his field.
With their efforts Air-Tndia has been run-
ning well and verv creditably.

Instcad of leaving such a Corporation
alone—such a Corporation which is run-
ning well, making profits, bringing credit to
the country from all over the world—to con-
tinue its good performance, the Government
wants to poke ifs finger into it. In bringing
forward this Bill, the Minister will probably
say, “Well, in order to fil in certain loop-
holes, certain gaps, we are bringing forward
this Bill”’. There can be loopholes in anv
organisation in the world Nohodv can be
perfect But a reasonable perfection is what
is required of human cffort. The reasonable
perfcction (hat Air-India has achieved, I do
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not think even Dr. Karan Singh’s Ministry
has achieved. I will not single out his
Munistry. Probably no Ministry of the Gov-
ernment of India has achieved that teason-
able perfection. Now, for such imperfect
organisations to fird fault with a reasonably
pertect setup, to e, sounds rather radi-
culous. Air-India is certainly running much
better. Therefore, when Dr. Karan Singh
comes forward wi'h this Bill, T suspect a
certain erosion of the autonomous character
of the Corporatior of Air-India or even of
Indian Airlines is threatened by the provi-
sions of this Bill. That is why I am making
bold to consider this aspect of the Bill. The
Bill nullifies the cverv essential concept and
character of an antonomous corporation and
makes the concept. by these provisions, a
farce. You know that in many of the public

sector undertaking: therc i3 incfliciency,
chaos, less prodw tivity, more loss and

greater bossim.  But more important than
anything else is tyat by this Bill we are
cheating ourselves and traducing the con-
cept of an autonomous corporation. I will
show you how we are cheating ourselves and
traducing the very concept of an autonom-
ous corporation.

I now come to the Bill. The number of
Directors is sought to he raised from nine
to fifteen. They wi'l of course be appointed
by the government in consultation with the
Chairman. They cin appoint anyonc thev
like. So the Goverr ment’s influence will be
supreme in the Coipmations. Thev propose
to appoint Functional Directors. T suppose
these Functional Drrectors will know <ome-
thing about their functions. T supposc that
the Functional Dire tors will be from among
the fifteen. To add to this, the Government
has also decided by this Bill to abolish the
Advisory Committecs. T am sorry for these
committees, because on some of them were
Members of Parliarient. It is a pity that
thev have been fou d useless and incompe-
tent by the Minister or the Chairman of the
respective corporaticns. To that extent there
<hall he no public »articipation in the run-
ning of the Corporation even in an advisorv
capacity  Therefore, Government is entirely
supreme in these Corporations.

SHR1 MAHAVIR TYAGTI:
lism.

SHRI M. H. SAMUEL:
by any name you like.

That is socia-
You mav call it

Again, by a provision included in this
Bill amending, T think, sec. 35 of the Act,
about leasing the propertv and rentals, the
Bill is limiting the ciscretion and powers of
the corporation and ts officials to the extent
of Rs. 10,000. Now. Rs. 10,000 to be paid
as rent for office spa-e in Delhi means only
5,000 sq. ft. of space Is that enough for the
Indian Airlies’” and 1he Air India in Delhi?
In Delhi TAC has go one building and they
are going to have another building with
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several lakhs of sq. ft. of space. In New
York, London, Paris and Washington, 10,000
«q. [t. of space is a pittance. Airline offices
cverywhere are maintained in a very posh
manner because you have to compcte with
other Airline companies. Tf they want to
have more than 10,000 sq. ft., they have
to come to Government for sanction. The
Government is again supreme. To that ex-
tent vou nullify the “mitonomous character
of the Corporation.

Howcver, there are one or two rclieving
factors 1 the Bill in regard to the capital
expenditure, increasing the value to Rs. 40
lakhs, and then, making rules and regula-
tions, [ do not agree with Shri Arjun Arora
who said that these Corporations should not
be given these powers to make rules and
regulations. Where is the autonomous
character of the Corporation if you do not
allow them to make regulations for them-
selves?

SHRT LOKANATH MISRA: Shri Arjun
Arora is enamoured of the Russian pattern.

SHRI M. H. SAMUEL: And, then, givin
authority to them in respect of hotels an
restaurants and so on.

I plead with the Government, Sir, that
the Government must leave these Corpora-
tions alonc which are working well. You
make things worse if vyou interfere with
them. Your wav of administration is not the
business way of administration and it is not
a profitable wav of administration. Leave
them alone and concentrate on those which
arc not working properly. Air-India and
Indian Airlines are doing reasonablv well.
Why do vou mant to interfere with these
Corporations? :

T echo one of the Members’ remarks that
their Chairmen must be full-time Chairmen.
T agree. 1 add that the Chairman must be
acquainted, to some extent at least, with the
functions and character of the work done
by the Airlines. At the same time, he must
be on a contract basis. I am talking also of
the General Manager or the Managing
Director, by whichever name you may call
him. 1f thev must be on contract basis, they
must be professional men and not from the
IAS or ICS cadres.

SHRIT KRISHAN KANT: Yes.

SHRI M. H. SAMUEL: These people
from the TAS or ICS cadres may he verv
eminent men otherwise; but in technical
and business positions, thev make a mess
of things wherever thev go. Thank vou, Sis

THE VICE.CHAIRMAN (SHRI AKBAR
ALT KHAN): Mr. Sinha and Mr. Appar
are there. T think, Mr. Appan, vou car
speak at the third reading.
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SHRI G. A. APPAN (TAMIL NADU): I
want to go. That is whv I have made the re-
quest.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Al right, if you are very
keen. Please finish within the time.

SHRI G. A. APPAN: 1 will take the
minimum time possible.

SHRTI ILOKANATH MISRA: Everybodv
has some sad cxperience with the Indian
Airlines,

THF. VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No, your namc is not there.
Yes, Mr. Appan.

SHRI G. A. APPAN: Mr. Vice-Chairman,
Sir, you know, alwavs what [ sav mav be
pleasant to somec and not to others. What-
ever it is, what I honestly feel I speak out
in the interest of the community  without
prejudice to anvbody,

Sir, threc vcars back, when T became a
Member of this House. T saw the Delhi air-
port and I wondered whether this was an
acrodrome in the capital city of a great
country like India. Today I should congra-
tulate the hon. Minister for having made
the aerodrome look so beautiful. And I was
also trying to put a blame on him as to
why Madras is not like that. But, I see some
signs also of this being looked into.

Secondly, Sir, I have my own doubts about
the need for this Bill. There are about 12
or 13 items to he implemented here or to
be changed there. Excepting onc or two
things, why onc or two, excepting one, that
is, the power to run hotels and retaurants,
the other things arc not necessary for the
present. Even the hotels and restaurants
could have hcen made possible by a depart-
mental order or a ministerial order or anv
order like that,

According to the new proposal the num-
ber of Directors is going to he increased
from 9 to 15  Where is the need for if?
Where is the heavy load of work for them?
Is our countrv so rich? The Air Corporation
is a business corporation and if vou want
to increasc the load on the Managing Direc-
tor, it can be increased from 9 to 10 or 11
but not increase it overnight to 15. If 1
were a Minister like Dr. Karan Singh 1
would not tolerate it. My thanks arc due to
the eminence of Dr. Karan Singh and his
worthy associate. Dr. Mahishi, about whose
talent only vesterday I had the privilege to
know. Mrs. Indira Gandhi and Dr Karan
Singh should be fortunate to have her in
this portfolio. T came to know how shc was
able to tackle the labour and the emplover-
employee probelm last time when there was
a strike. T was reallv wondering whv this
ladv was coming and whv not some man but
she was able to do it. She is one of the verv
rare, worthy, Ministers in this Cabinet.
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Dr. Karan Singh should thank her and he
should give her more responsibilities,. 'When
I went [o; some meeting I found what a
good poet, a literary person, a journalist, a
good storv teller and a worker she was. I
would requrest the Minister not to stick to
the propo il to increase the number of
Directors. They can even he ordinary mem-
bers and !>r that there is an amendment.
Anvhow 1 do not think it advisable for a
poor countv like ours to increase the Direc-
tors from 9 to 15.

Then T have a grievance against him but
I would request Members here that if they
had anv gricvance, let them go to the Minis-
ter and gec a good reply. If they are not
reasonably amendable, then you can come to
the Parliament rather than waste the time
of the Parliament. By personal approach to
the Minister or the officer concerned we can
succeed in honest cases and he of really
good service rather than take so much time
of the Pai'iament because every minute of
the Parliament’s time mcans so much of
money.

THE VICE-CHATRMAN (SHRI AKBAR
ALT KHAN): You are quite right. Your
time is up.

SHRI G A. APPAN: I am told that it is
a fact that the Scheduled Castes and the
Scheduled Tribes are not preferred in these
Corporations.

3 p.M.

But is it the mistake of the hon. Minister
or the Government? No. It is the mischief
of some of the officers. You will have to
pardon me when I use the word ‘mischief’.
Yes, it is a mischief. It is a crime. It is an
offence. 1t is an unpardonable crime. So,
Mr. Vice-Chairman, Sir, T would request
the hon. Minister to please see that he
issues a special advertisement calling for
people from the Scheduled Castes and
Scheduled Tribes to fill all the ranks from
the lowest to the highest up to 15 per cent
which is the reservation vouchsafed in the
Constitution.

Here in this Clause he is trying to im-
prove the conditions of service of members.
So far their remuneration was only honora-
rium, but now therc is the doubt in my
mind that the prospective Chairman will
have a salarv, a fahulous salary, or a fabul-
ous honorarium and allowances also. I do
not think we want such people. We want
for the country people who can work for
the sake of the country, not for the sake of
money. We want some such people but I
request the hon, Minister not to put some
of the defeated people, people defeated in
the elections, in the clections to Parliament
or the Legislatures or other bodics, nor to
give the chance to the retired Supreme
Court Judges or High Court Judges just to
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please them for ticir judgments, which are

not according to the law, or some such
thing. Furthermoi., Mr. Vice-Chairman,

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No more, Mr. Appan. Now
you must finish.

SHRI G. A. APPAN: Yes, Sir. T request
the hon. Minister o see that least one-third
or one-fourth of a | the directors in all the
corporations are ncmbers of the Scheduled
Castes or Schedulcd Tribes. Can the hon.
Minister say that we do not have members,
eminent members, who are business people,
who arc marketing people, who are cxports
people, and all the rest of it, can he say
that we do not have eminent people to be
even ordinary dircctors? I do not like to
mention the name of every such person.
You know we are it for anything. But one
thing. Some unscrupulous people do not
want us to come up. So I would request
Dr. Karan Singh ind the other Ministers
concerned, and the Government, to sec that
259/, representation in all managerial cadres,
in the directois’ ca.lies and other cadres, is
given to the Schediled Castes and the Sche-
duled Tribes. If th 're are two Chairmen, at
least the first Char'man should be a Sche-
duled Caste, or at Icast onc of the two
Chairmen should e a Scheduled Caste.
Rather than having one man to be the
Chairman of both he Corporations, it will
be advisable to have two different Chairmen,
not people aged six y vears or seventy years,
but young people, cminent people, intelli-
gent people and the hard-working people,
who are remaining uncmploved and are
rotting in the strects Why should we give
jobs to people over sixty years of age? Is it
just to make them stooges in their han.ds_
just to make them their yes-men. Mr. Vice-
Chairman, Sir, ...

THE VICE-CHA'RMAN (SHRI AKBAR
ALI KHAN): No 1iore, Mr. Appan, Please
sit down. I am -alling the Minister of
Civil Aviation now

SHRI G. A. APPAN: Only two points rc-
main to be made, >ir.

THE VICE-CHAIRMAN (SHRT AKBAR
ALI KHAN): No, no. it is already time.

SHRI G. A. APPAN: They are points
which others have not covered. Tt will be
for the Government. . .

THF, VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I ha.e given you the chance
because vou did noi give vour name at the
carlier stage.

SHRI . A. APFAN: In the interests of
the countiy 1 seek vour piotection and seek
vour permission for a few. more n}mutcs.'lt
is in the interests »f India, not in mv in-
terests.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALT KHAN): Half a minute.

SHRI G. A. APPAN: Herc in this Clause
the financial provision is increased from
Rs. 15 lakhs to Rs. 40 lakhs, Why is it so?
Why not it be Rs. 20 lakhs or Rs. 25 lakhs
or Rs. 30 lakhs? Why overnight it jumps
from Rs. 15 lakhs to Rs. 40 lakhs, why it
jumps to a figure which is about thice times
the present limit, which is about 3009, of
the present figure? If it comes to the ques-
tion of an increase in the poor wages of the
cmployees or wolkers, the increasc there is
only 29 or 3%, whereas here the financial
power given extends to a sum which is
about 3009, of the present limit and expen-
diturc up (o that very large sum can be in-
curred even without the prior approval of
the Government. Then there are the con-
tractual powers for entering into lease.
agrecments. There the period of the lease
has been increased from five years to ten
years. Why all this increase in the financial
power, and in the pertod of the lcase?
When the Corporations are situated in cities
and there are the quick means of communi-
cation hetwcen the cities the world over?
The telephone is there. the telex is there,
the wircless is there and we can contact per-
sons and get their orders explaining the
things, within two minutes or five minutes.
So whv do you want to give these unneces-
sa1y powers, the inaease in the expenditure
fiomn Rs. 15 lakhs to Rs. 40 lakhs, and the
increase in the period of the lcase from five
years to ten years. If the hon. Minister
wants to please himself, I would request
him to make it Rs. 20 lakhs instcad of Rs. 40
lakhs, and (o retain the present provision of
five years in the matter of entering into a
lease of anv immovable propertv. Having
said all this my one appeal is that the hon.
Minister should sce that he appoints one-
fourth of the directors choosing them from
among the Scheduled Castes and the Sche-
duled Tribes. Where there are two directors,
onc of them should be taken from among
the Scheduled Castes and the Scheduled
Tribes The hon. Minister should also issue
an advertiscment calling for applications
from the Scheduled Castes and the Sche-
duled Tribes to fill the #osts up to 159,
ftom the topmost to the lowest.

DR. KARAN SINGH: Mr. Vice-Chair
man, Sir, I am grateful to the hon. Mcm-
bhers of the House for having taken such
keen intcrest in this Bill and in the working
of the two Air Corporations. T myself have
also felt (hat a discussion by the two Houses
of the affairs of the Air Corporations would
be verv useful and in fact, if anything, I
have the reverse grievance that my Minis-
tiv hardlv ever comes up for discussion. Tt
has been guillotined three vears out of four
in the Lok Sabha and docs not also come up
for discusston here. However, this is the
first bit of legislation that I have introduced
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since I became Minister and therefore I am
glad that this has given an opportunity for
all sections of thc House to cxpress theit
views and, if I may say so, in a very con-
sructive and helpful manner.

Sir, a large number of general remarks
nave been made which, with your permis-
sion, T would like to deal with first before
I come to specific provisions of the Bill,
With 1egard to the Air India there has
generally beer. unanimuty that it 1s doing
extremely well, that it 15  continuing to
make profits and that its service 15 up to the
highest international standards. With regaid
to the Indian Airlines (here have been a
numbcer ot criticisms made by hon. Membets
of this House. I would likc. befoiec I dcal
with them, to say merely this that at this
present moment Indian Airlines 15 going
through a particularly difhicult position. Its
ficet position is extremely tight and in these
few months before our new plancs are
forthcoming it is inevitable that there will
be considerable inconvenience to the public
for which I apologise. I am afraid it is in-
evitable that until our new planes gect into
operation there is going to be difficulty. We
are in fact so tight today that if a technical
snag develops in one planc the whole sector
is completely thrown off the gear a< a result
of which flights have to be postponed and
sometimes have (o be cancelled  because
there is no cushioning: there is no alterna-
tive planc that could be put into operation.
However, I can only say that it is my firm
hope that soon after our new planes arc put
iLto opceration there will be a marked im-
provement as far as availability and the ser-
vice of Indian Airlines are concerned.

Also the Indian Airlines is moving to-
wards computerisation of its booking and
reservation system. Criticism has been voiced
in this debate and also on inany other oc-
casions that it is very difhicult to get a book-
ing and to get a confirmed reservation in
Indian Airlines. I am inclined to agrec with
this  because so far our whole modus
operandi, our methods of booking have
been cxtremely archaic. All over the world
now we are moving on to a computerised
system because the whole process of airlines
hooking has become so complicated that it
is no longer possible to be done satisfactorily
merelv bv cleiks sitting across the counter
and we are hopeful that with the intioduc-
tion of this new system, faiily soon there
would also be a marked improvement as fa
as that is concerned.

1 agree that the present situation with
vegard to reservations and bookings is not
fully satisfactory. Within the resources ol
the Corporation at present efforts are being
made to improve it but T think the posi-
tion will rcally impiove only when we get
our new planes.

[RAJYA RABHA]
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Sir, T agree that there is no justification
or excuse for rudeness. This is something
which T have biought to the notice of the
Chantman of the Coiporation. 1 say, you
an say you are overbooked; you can say
that you cannot give a seat but there is
no cxcuse for being rude to any customer
or for being discourtcous. We have told the
Chairman of both the Corporations of the
Indian Airlines in particular with whom I
have taken up the matter, and he has
assuted me that thev have tiied (hewr best
to instil in their staff the facl that courtesy
and consideration should be paramount in
their dealings with the general public.

There are still complaints. T will not sav
that our standard of courtesy is yet up
to the mark, bulL we will certainly take
steps Lo see that it does immprove. 1 have
alwavs taken the view that whereas a public
sector corporation can certainly take shel-
ter bechind a number of other things, for
discouttesy and rudness there s no  ex-
cuse whatsoeve. It is rveally a gquestion of
traming the staff properly, of motivating
them, of impiessing upon them that a
public utility scrvice like the Airlines has
got Lo give lop priority to courtesy and

efficiency,
The question  of labour relations has
been mentioned.  'here is no doubt that

labow relations in our two Air Corporations
have not been very satistactory, Now, there
are many rcasons for this. Seveial indivi-
dual cases were mentioned by some hon.
Members, 1 do not think I need go into
them, but by any large the employees’ of
the  Air Corporations are paid perhaps
teasonably  well when  you  consider  the
level of payment gencrally in the county.
I do not, therclore, think that it is actu-
ally the lowness of the wage or the fact
that they atec not adequately paid that
tesults m this umest. Firstly, of course,
there is the general atmosphere of labour
unresg that is sweeping across the countrv
and that is affecting every undertaking,
whether it is public sector undertaking or
cven the private sector. Secondly, there
has been a good deal of inter-union rivalry
both within the Corporations and between
the Corporations Tt has created a lot of
trouble for us. One hon. Memher raised the
question of ACEU and IATA, viz., the Air
Corporations  Employecs Union and the
Aviation Technicians Association, Now, the
tivalty  between  these  two unions has
causedl us a great deal of trouble. The
tivalrv between the pilots unions in Air-
India and Indian Airlines has caused us a
great deal of trouble and it is very curious
that on manv occasions bhoth the unions
sav that it is not a question of money but
1t is merely a qguestion of the relationship
between the two unions, T can onlv take
this oppoitunity to appeal to all the em-
ployces of these Air Corporations to realise
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that they are comparatively better off than
many other sections «f the society in thus
country today, particulaily the pilots. As
you know, the pilots -1 am not grudging
them theit pay beaavse they do a highly
technical and skilled job-—are paid fairly
substantially. As onc of my ftricnds re-
marked the otha div, they do not get
salary. They get priv  purses. Be that as
it may. The tact is they aie very well pad
and, therefore, they st function with a
greater sense of 1cspcnsibility. I also feel
that the managements have got to go out
ol their way to see that the relations with
their employces are hept well. T am not
onc of those who mcrely like to put the
blame on the untons. ! he managements also
must rcalisc that it v esscnually a co-
operattve endeavour ond that unless thev
are able to clicit the voluntary goodwill and
support of their employees, they will not,
in the long run, be able successfully to ad-
minster these Corporations. Therefore, on
this question of service conditions and
fabowm rclations I can only say that I hope
that the sitvation wil.  improve, afthough
the prospects, I must say, are rather dis-
trthing A whole wourd ol new wage nego-
1 tins is now on the cards, T hope thal
the views expressed in this hon. House and
by the general public will have a sobcring
¢ffect on them. It 15 tiue that-the public 1s
getung fed up with the repeated strikes in
the Aitlines. It is s mcthing which has
rightly become intolerable and I think that
everybodv, who is fuo tioning in these Ail-
lines, must recalise the responsibility that he
owes 10 the general public.

Scveral demands have been made for new
1outes and new airpoits. T agree that in a
country like ours, wlhich is so vast and so
heavily populated, air services aie not a
luxury. They ate a necessity and consistent
with our resources situation we are certainly
trying (o improve the cxisting services and
also to open new serv.ces. Manv individual
points were 1aised. In lividual demands and
individual aties were mentjioned. T do not
tunk that T saould Lo the time of this
hon. Housc in dealin,  with cach one of
these points. I can nlv awure the hon.
Members that it is ou: intention and desire
to improve the servic:s to extend and ex-
pand the services wherever possible, consis-
tent with our resoutces and we will be
whatever we can in this  regard, T inust
mahe a special menton  of the eastern
scctor. Two hon, Menbets, Mr. Sen Gupta
and Mr. Purakavastha have mentioned the
castern sector. T mysclf come from a far-
flung mountainous arras and T am aware
of the fact that in areas like Jammu and
Kashmir, for example, or the eastern sector,
air services are an absolute necessity.

For example. if T go from here to Srinagar
by road, it is 600 mailes it will take me threc
dave. II 1 go by air, i takes me one hour.
Thercefore, the necessity of air services in
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those arcas 1s extremely acute, and 1 have
taken up particularly on imany occasions
with (he Chairman of the Indian Airlines
Coiporation the necessity to improve and
to eatend their routes and their services in
the eastern scclor. Already we are doing
something specal. We arc having Janta
Scrvices which  arc in existence nowhere
cse n the country. But I can assure the
hon. House that [ am giving spccial atten-
tion, T am planning to give special at-
tention to the eastern sector. As soon as
our new planes come I am hopeful that we
will be able immediately to give better ser-
vice to this sector and I will certainly kecp
i wmind their special requirements, 1 am
very sorry thar we have not been able
really in the last fcw veaars to give to the
castern sector the puority and  services
that they actually descrve, but I can assure
them that I am acutelv aware of this
problem and I will do whatever I can in
this matter.

SHRI G. A, APPAN: Will the faies be
Lcduced?

DR KARAN SINGH: I am afraid I
cannol really make a specific commitment,
If the hon. Member may give me the
pleasutc of his company for one hou , ..
(Intenruptron)  Janta services have lower
fare. (Interruptiony T do not want to go
into these individual planes in the morning
o1 ¢vening. That will take a long time.

I come to the question of air hostesses—
Mr. Kiuishan Kant seems to have vanished—
m  which he seems to have shown special
interest. I muse plead guilty to the fact
that since 1 became Mimister 1 have not
taken any pessonal interest mn this question

ol air hostess. For one thing, T strictlv
and saupulously respect  the autonomy of
the  public  <cctor  corporations  and,

sccondly, perhaps in dealing with members
of the fair sex discretion is the better part
ot valour. However, 1 will bring to the
notice of the Corporation the remarks made
bv some hon. Members with regard to
this question of air hostesses.

Sir, with regaid to the various other points
that werc made, the first point in regard
to the Bill was that appointments should
not be made on political ground. T agree
with this. T fecl that as far as ow publie
sector 18 concerned appowmntments should not
be made on political grounds and as far as
we are concerned, this Ministry, there s
no quoestion  of making  appoeintments on
political grounds and I think that the fears
expressed that the expansion of the Board
of Directors will enable us or will allow ns—
or that it is our intention to use them—to
make political appointments is without anvy
justification. As far as this question of con-
sultation with the Chaitman is concerned,
noimally  whencver you appoint any-
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body as Chauman and you expect him to
work on the Board, you do consult him.
Whether that consultation need be made
statutory o: whether it can bc done in an
informal manner is somcthing which per-
haps we may be able to consider.

I was rather surprised when my hon.
friend, a senior Member. Mr. Samuel, felt
that the Bill was restricting the autonomy
of the Corporation. I can assure him and
the House that the reverse n fact is our
intention. Our whole intention 1n  this
Bill, one important part of the intenuon,
15 to expand the autonomy. That is why we
aic raismg the limit of expenditure without
Government sanction from Rs. 15 lakhs to
Rs. 40 lakhs. I am inclined to agree that
this hmit of Rs. 10,000 per month on rent
that is sought to be imposed 15 perhaps
unwarranted and unnecessary and 1 will be
prepared to accept an amendment that that
clause may be dceleted. As far as donations
are concerned it seems to have rased a
number of doubts and hesitations whigh_
though understandable. are, I do not think
justifiable. 'The position is this Air India
and Indian Airlines have got to function
here and throughout the woild. Let us
say, Lo gve you a hypothetical example, in
Italy the Mayor of Rome has a Red Cross
function and if they want Air Tndia as one
of the operators to contribute towards it,
surcly that will he in the interests of the
Corporation.

If there is a claimity somewhere, where
for public relations purposes it is nccessary
for the Corporation to make a small dona-
tion, I do not think that it should ]Je
grudged. If the private sector companies
I131131(0 all sorts of donations, \_vhy should a
public sector Corporation, if it is. ..
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DR. KARAN SINGH: That is why parti-
cularly we have also. ..
SHRI MAHAVIR TYAGI:
it.

DR. KARAN SINGH: . said that no
political contribution will be given, and if
an amendment 15 given to sav that these

donations should be made onlv in the in-
terests ot the the Coporation . . .

SHRI KRISHAN KANT: We have given.

I appreciate

DR. KARAN SINGH: ... T will be pre-
pated to accept the amendment so that the
matter is clarified.

[RAJYA SABHA]
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There are a number of other points. One
point about the Scheduled Castes and the
Scheduled Tribes has been ramscd by ihe
hon. Shti Appan and the other Member
who spoke, Shri Chaudhary. T have written
on more than one occasion  personally to
the Chairmen of the two Corporations, and
I have urged upon them the necessity of
giving grealer representation to the Scheduled
Castes and the Scheduled ‘Tribes. I must
admit that I also am not fully satisficd with
the representation that the Scheduled Castes
and the Scheduled Tribes hase in the Cor-
porations. But this is not, T an assmie the
House. as a 1esult of anv deliberate pohey
on the pait of the managements of these two
Corporations but because of various histo-
tcal circumstances and the fact that snit-
able «andidates belonging to the Scheduled
Castes and the Scheduled Tribes are not
alwavs readily available. However, I can
assure the honourable House that this is an
aspect that is receiving our consideration,

SHRI G A, APPAN: In the Sclection
Conmittee also there should be members
from the Scheduled Castes.

THE VICE-CHAIRMAN (SHRT AKBAR
ALT KHAN): You have said that. It will
be duly considered.

DR KARAN SINGH: There are several
more points. Sir, T nust come to onc aspect
in an otherwise very constructive and use-
ful debate. T am sorry that my good friend,
Shri Lokanath Misra, considered 1t necessary
to make a personal attack upon one of the
Chairman, Shri Kumaramangalam. and 1
must siv that T am constained, as Minister,
to defend him because T think, about people
who arc not in the House themselves, it is
the Minister’s joly and his responsibility to
see that they are defended The hon Mem.
ber has made great play over the fact that
Shri Kumaramangalam is a memher of the
Communist Partv. Fiistly, it s not factuallv
correct now because Shri Kumaramangalam
resigned on the 7th of July, 1966 on his ap-
pointment as Advocate-General in the then
Statc of Madras and subsequently, I be-
liee his name was sttuck off the 1olls  of
that august political body. But even apart
from that, even assuming . . .

SHRI T. V. ANANDAN (Tamil Nadu):
Idcological indoctrination.

DR. KARAN SINGH: . . . that he was a
member of the Commuist Partv, T do not
think that is a bar. After all, the Commu-
nist Party of India today is functioning as
a purely legal entity, as a perfectly legal
party Tt can sit in Government. If vou can
have a Chiel Minister belonging to the
Communist Party in a Siare, why can't von
have as. Chaitman of the Corporation one
belonging to the Communis; Partys I think
the hon. Member . . .
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SHRI LOKANATH MISRA: You are a
knowledgeable person. You cannot equate 2
Chret Mimister with a nominee of the Goi-
crument., The Chief Minister is dlected.
Mr. Kumaramang ilam is nominated 2and is
there as long as .ou agree.

DR. KARAN S:NGH: I am mecichy mak-
myg the point tha it 1s no sin, it is no dis-
qualification for Snri Kumaramangalam. You
may or may not think that he is the suitable
person. But he cannot be  disqualified even
if he was a member of the Communist
Paitv which he i+ not today. He is in fact
not a member of (he party. Quite apart
from that—thas i just a point 1 make be-
cause the hon. Member made that point—
Shri Kumaramangalam is an emincnt law-
yar, a well-known lawyer, and I think the
ismuation that he is using in any way his
posttion as Chairman of the Indian Airlines
Corporation 1n order to gain professional
support is extretnely unfair. T am  very
sorry for that. In fact, I can tell the House
that Shri Kumar: mangalam is devoting a
gical deal of timc to the work of the TAC.
He is not living 1n any rvent-frec accom-
modation. And wl enever he tiavels on any
work not connected with the Airlines Cor-
poration, he does not take anv frec passage
fiom the Airlines ot does not draw any
vavelling allowance {from them. There are
people putting in work like him, and Mr.
Tata 1~ also an cminent industrialist, dnd
he is also doing an extremely competent job.
I think it would ne better. ..

SHRI LOKANATH MISRA: My position
should not be mi-understood. I would not
have <poken a word against Shri Kuma-
ramangalam-—I  have nothing  personal
against him—if tle Tndian Airlines would
not have been wo-king as shabbily as it is
doing.

DR. KARAN S NGH: As I said, there
are ceriain deficiendies in the working of
the Indian Airline but I do not think it is
fair to blamc anv single individual for it.
In fact, 1 feel if th hon’ble Members would
givc us a few mot ths and allow our plancs
to comie in, I hope next winter when there is
another discussion in this Housce about the
wmking of the Anlines Corporation, I am
hopeful that many of the brickbats will be
converted into bouquets.

There are a number of points which have
been raised.

THE LEADER OF THE OPPOSITION
(SHRI S. N. MISHRA): Onlv one point
which T wanted t« make was this. It does
scem from what the hon. Minister said that
no husiness experience is required for the
Chairmanship of a1v of these Corporations.

SHRT LOKANA™ H MISRA: Mr. Krishna
Mcnon might be :he next Chairman.

g H
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DR. KARAN SINGH: I thmk that as
Chairman of the Corpoiation you require
a peson who s intelligent, who can under-
stand the trends in the industry and who
can look hecad and plan. 1 do not think
vou can rigidly lay down any qualification.
It 15 not like the job of a Flight Purser or
Accountant in which you can lav down any
qualificatton. S, qualifications are therce;
qualifications are within you. A Minister
does not have any particular business quali-
fications. A Chairman we try and choose . . .

SHRI LOKANAYTH MISRA: TForget about
a Miunister. Hc 15 an  clected person. If
Mr. Kumaramangalam had been an clect-
ed Chairman I had nothing to say. He
cannot equate the positbon ot a Minister
with the posttion of a nominated person.
Mr. Kumaramangalam gets pationage fiom
the Goveinwent while Di. Katan  Singh
docs not get patronage from anybody.

DR. KARAN SINGH: Where is the haim
if we have a man like Mr, Tata or Mr.
Kumamamangalam who are outstanding in
their ficlds . . .

SHRI LOKANATH MISRA:
get away by saying that . ..

SHRT G. A. APPAN: I have a point of
order. May 1 know whether like a head of
a department or like Mr. Kumaramanga-
lam, a Member of Pailiament has a right
to get 4 rephv? He has the audadity to say
that he will defend Mr. Kumaramangalam.
Is it not an insult to us that a tat-alaried
person is defended here, a person who rte-
cenes Government monev? We have got
greater people than Mr. Kumaramangalam.
Will the Minister assure this House that Mr.
Kumaramangalam or Mr. Krishna Mcnon
will not be onc of the Chairmen?

"THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mi. Appan, please sit down.

SHRI G. A. APPPAN: ... We do not
want arrogant people to be at the helm of
affans. He is the most arrogant type.

SHRI S. N. MISHRA: He
harm is therc if he

He cannot

says what
is the Chairman.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You have not understood
the Minister. He is saying that people who
are cminent in any line and are intelligent
can be appointed. That is all. Nothing
morc than that.

SHRI S. N. MISHRA: Even an cminent
doctors can be appointed.

DR. KARAN SINGH: Yest, he can be.

There is nothing to prevent him from being
appownted,

SHRI KRISHAN KANT: Can Mr, Mishra
be appointed or not?
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DR. KARAN SINGH: Not so long as he
is a Member of Pailiament. After Shri
Mishra finishes his tetm as M.P. he will be
cminently  suited for its Chairmanship.

SHRI 8. N. MISHRA: Just onc humble
submisston. Since the hon’ble Minister has
all along laid a great deal of stress on effi-
cency in business line, here is a peson who
has Dbecn appointed as the Chatrman of the
Corporation without any business experience.
There can be no doubt about his intelligence
and standing in public e and so on. But
arc these the qualities which are required
for the cticient functioning of a business
entcrpriscy He js a very intelligenL and a
very cnunent person. He had also politi-
cal background. By all this the Minister
casily lends himsel( to the charge that it is
not becausc of any other consideration but
political background that he was appointed
the Chairman. He did not have the busi-
ness cxperience. By saying all this he con-
tiadicted what he said carlier towaids the
cend of his speech.

DR. KARAN SINGH: I have made 1t
clear and, if I may say so, I may submit for
a minute. ..

SHRI S. N. MISHRA: Was he the only
lawyer in the whole of the country if a
lawyer was required?

DR. KARAN SINGH: What is required
is top executive managerial ability.
Perhaps the hon. Member has a vely nat-
row Interpreation of what he calls ‘busi-
ncss experience.’

SHRI §, N. MISHRA: No, not at all. You

do not undetstand what the concept of
‘business experience’ means.

DR, KARAN SINGH: What is requived

is managciial and cxecutive ability, and 1°

am satisfied that the Chairman of both
these corporations do possess this ability.

SHRI S. N. MISHRA: What managecrial
experience did he have?

DR. KARAN SINGH: He was a labour
lcader.

THE VICE-CHAIRMAN (SHRI AKBAR
ALT KHAN): Mr. Mishra, you have put
vour point, You may not be salisfied.

SHRI S. N. MISHRA: But are you satis-
ficd?

THF. VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN): I think he has answered
your point.
SHRI LOKANATH MISRA: Sir, bet-

ween Mr. Kumaramangalam and yourself,
vou probably deserve to be the Chairman,
because you are a Dbar-at-law, he is only an
ordinary advocate.

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI AKBAR
ALL KHAN): This is not proper. Have
you finished, Dr. Karan Singh? :

DR. KARAN SINGH: Yes, These are the

main powts. If there ate other points, 1
will deal with them later.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:

“’I'hat the Bill further Lo amend the
Ait Corporations Act, 1953, be taken into
consideration.”’

The motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now we shall take up clause-
by-clause consideration of the Bill.

Clause 2—(Amendment of section 4 of the
principal Act).

SHRT JAGDISH PRASAD
(Rajasthany: S8ir, I move:

1. ““That at page 2, line 4, the words
‘after consultation with the Chairman’ be
deleted.””

2. “That at page 2, lines 10-11, the
words ‘or Chairman of one and director of
the other’ be deleted.”’

MATHUR

3. *“That at page 2, after line 18, the
following proviso be inserted, namely:-—

“Provided further that the Chairman
so appomted shall be a person who is
in the service of the Central Govern-

ment."’

“Imendments Nos. 1 to 3 also stood in
the name of Shri Niranjan Varma).

SHRI ANANT PRASAD SHARMA:
Sir, I move.

10. “That at page 2,—

(i) in line 4, the words ‘after con-
sultation with the Chairman’ be delet-
ed; and

(ii) in lines 9-10, the words ‘‘Chair-
man of both the Corporations or’’ be
dcleted.””

The questions were proposed.
-
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TF 8 § | TF S E UM sfucfas &1
fazrar &, waw sfear & et %1 37vEq a4
o, wigf efemm oo A= T gA AT
FRT QI FATTHTAR T FALAT &7 fam o
gfami =1 fraw &1 st w7 3, s gfaar
§ 9% AMAIF qA 2, aEl B (AT ZrT
JqvAT & AL TAT UAL ATeW FT |ATT
oIy AT S0 FHCATAA FT F4r fazm
T w2y d 721 fr vl iy w=d
zedreEr 2 fout, |F § AT A R
oy qEf ¥ IRA TEnEr fRan /iR
fq=r?y 1 |aT & | WA w7 qgET
& %7 v @ 9@d o=wT FA FIX W E,
§ fdt SFTC #T AT Y AL FF AT
qrzaz F19 % (o0 A9 & a9 o FfFET 7
Ty G WEIRT 37 TF FATT FLAT AZAT
f wta 7 <fr FaTCRTAA F1 ZfeaT wAv-
A= FIETOE FT JGEF FAT T
qg ¥ %7 WA o faad = gl
faad faars gu, & =41 #4 T2 g0 9 ?
AR a9 F AT FAA A W fAE
§T, TAFT FILT F F FACHT Fhely AT
sttt & AT & | S A AT J
F21, a1 afvaa &, =fa &1 faam § A
o fagre & 9ws7 = F9vEq ufires g,
faey 7 aer F 21 a1 faaw grr 8
FATCRAR T F A arEf & T
¥ femr &wmn, Afwa TR faA g 2
T AR YT g & A1 ITE TSl
T2 e 2 fF ST faene arwr & gweT
FY g 7R | RO T FW AZT WwL
wgae 2 | gatae 7Y fAaew § fF a4
TERA I U4 F. F IS qT aia
ST WSS FAIA 14 F arae H ar A
75 A1 @FAT | WIS ATHIL F qo T8 22T
qTEers 9 <@ & WX IqH G q3-
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a3 ®a=ndr faga 3 & 1 @ we T
FRIRIT § BRay garr I8 F1 A0
FT 331 faar s A1 97 39 FrREAT A
qf FT GFAT ¥ | AR 7 AAAIT E 75 =9
a7z w1 faq Sy o FATHTA & 7
FaE A0 F71 ZArd, FE A gmy
F FITO, ITH FE[ H FILT, IAF TA-
T FE & FTOm, st W faarw =gy qar
gar g, frde Faard & farfem & aw
WAL G T EWT | AIFTT FF GFAT g
5 «ff FaTeHwAA F AR F AT TR
FEARYT § T AAIB gAT & | FfF
Tz AT 3AfA0 2AT & fE o3EW fred
ag e T07 e TEm § ) femgEae
# =T< 912 fag q7mar #7398 a1F
ag F3d § % gA T HAATH fFa@TAT 8,
afe ga& &g oEwinacd a8 a5t g
faT AT & FTH F FRAIIA 2, 98 TH-
foger 818 | ST H FOTET 3T -
HfeA & fame Gargar @ 178 0T Y
fazma 2 = ¢

“Provided further that the Chairman
so appointed shall be a person who is in
the service of the Central Government.’'.

AT TEAAz wigEs d 7ty gang
nfawrdl 1 F | ag 2TeT 71 4T gar § |
gfrr &1 g & fag dt wmd qafiafy
T AEA AW W@, IR AT G
YILFHTLHTAG F1 1 22138 A af7as
q S we, WIS AMGH N, S99 A
faelT oF &1 AT FTQRYT FT 94T
FATEd | |

oft REEC et @ AT FIE F I A

I T 7 after consultation with the
Chairman?

St SN AT AT gAwW FE R
S AT AAEAT AL AT TG 4 FET A
gAsRc ag g . . . .

THE VICE.-CHATRMAN (SHRI AKBAR
ALl KHAN): He is accepting that amend-
ment, ,
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) s AT AR AT TR S

wT FIH BT AT § |
SHRI LOKANATH MISRA: Sir, I want
to speak a few words . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Regarding what?

SHRI LOKANATH MISRA: My obser-
vations,

S FAvq TE1E AT STHATEHET WIS T,
77T g TRE aga fate & M A 77T
frag @A g

IaaATene ( S AFAT WA G) 1 A
1O adr 7 7

ot seq g wAf: &, AfFw g
A7 wAede 78 & F uw & g w Ay
FITRAT FT AITAT T IAI0 1T AT
IAFT a9E T2 & 06w qar g qen
§ feorow & amr 5 30 F9 § gAUE-
o=t 93t &, A1 AR &Y HIRHY TAT-HAT(
I FTERAT * JTET &N, a1 F19 3w
T ¥ FT TG § Ag IZ AT B A7 T0E
IEW JTET g1 | ATRH TF F T U
Ry # UF gy Wewr ¥ F@AT AlfR,
7 f & FT1 Y OF & qEHT F g FW
fear 9T wE AW TEOT HATHE § AW
g #1§ 78 <fiw gar? foe 78 & 1 o
Y =8 A F FIQIIT § H9F T H 47
TR 3 # AT N T qAIG £ 9 AT A
Re-HeT AT &; AfFT 7 gum
F agt war 5 aer # o & AqEd 5
& FTYAIE T JACHT a979 7 a17 F7
STy & srafR gEaT gfaw § gaar fee-
Fefrter &1 <51 8, F19 &1F & 7 &
g, @1 f6T 39 q%g FT F|EEAT FIA AN
FT AEEFAT 7 | THIAQ AW I FHA
qHSHT § 9 SYTET ArEE 9% § W A
geie a7 g R o avg & 9T e
THEHS FT AT E, I a8 & § WY ga¥
HHTHE FI WY AT | in the interest of

efficient services.
TTo gt Tag : IUTEHTETE WEIRA, 9T
S Wﬁgﬁ? % fiF mreg “after consultation
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with the Chairman” gaT fe wmg, TOHY
# @rFER F Wl § A q7 = £
ZOH gH FFEACAT FAT 487 FC qFd |
zaF1 forgd #7 wravasar i1 g | A
A AT AT FFL FE & 79T
£ | JUEWTEAT HERA, 1 WX A
FgT f& g 1 FHA g, W AN
QFCATES 8, Seal &1 QHETSZ &3 | 39 a<g
T 97 g0 FFET FEAT T8 TR |
afz gH UFHATES F FET AE, A AG
9T AR T 8, &fFwT A A Afdaew
F1 AW A, TART FH TF FEAT gl
ATZA | FOT TQT HTAT AT 47 QT AT
AT AT AT Fo Ao o 1ar, AT faws
17 99 ¥ 5T § 3947 faswa gaat 7
faady | zafaa =g gfosra g7 &&wre
AL FLAFA € | T Ty AV Wi oY
Fg1 & #17 oF &Y el T F1 QA7 F1 A7
& AT A, A1 HIT AT qrF ¥ q1E
IRW AYHT § NIT AT 31 g6aT 2 fF
afz gf 1% oAr =xiF faa s s f
TE TEA N 93 Z7 Al gw faEr ang
qY g W G gE5F 2 {6 uw & g
FAT A, FAE T R T § @
FARAT | FATZ499 &1 FFaAT
zafag ga ag orET w19 a1g @A 9ed
g W g ag Yiaaeg A TG AEAT qgq
fF gw TarAs &< 953 | AT, g 99
AT § qEAY §, ATHT IZAT 3 AFA § )

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Amendment No. 1 is before

the House. It is accepted by thc Govern-
ment,

The question is:

1. *That at page 2, line 4, the words
‘after consultation with the Chairman’
be deleted.”

The Motion was adopted

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN): The question is:

2. “That at page 2, lines 10-11, the
words ‘or Chairman of one and director
of the other’ be deleted.”

The motion was negatived.
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THE VICE-CHAIRMAN (SHRI AKBAR !
ALI KHAN): The question is:

3. “That at page 2, after line 13, the
following provisc be inserted namely:

“Provided firther that the Chair-
man so appointed shall be a person
who is in the scrvice of the Central
Government.’’.

The motion was negatived.

*Amendment No 10 was, by leave, with-
drawn.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Thec question is:

“That Clause .,
Part of the Bill *

The motion was adopted.

as amended, stand

Clause 2, as amended, was added to the
Bill.

Clause 3 was adcaed to the Bill,
Clause 4—Amerdment of Section 7

SHRI JAGDISH PRASAD MATHUR:
Sir, I move.

4. ““That at pate 2, lines 34 to 38 be
deleted.”’

(The amendment also stood in the name
of Shri Niranjan Varma).

SHRI KRISHAN KANT: Sir, T move:

7. ‘“That at page 2, line 35, after the
words ‘charitable purpose’ the words (in
furtherance of the interests of the Cor-
poration) be inserted’’.

The questions were proposed.

= TG TAE AL JTANEAR
TEIET, a1 4 & >Tavd A1 o139 34 ¥
388, =% faaifie &3 & avawy | ¥4
HAET ¥ | TH AT § WA Tl e
g1

“to make such grunts as it thinks fit as
contribution or donation to any fund es-
tablished for a bcnevolent or charitable
purpose: "’

oy WAT WA 7 AW ] g4 FE
a7 f% 20 3@ WEIS AT HFgeyr w349 F
Fatime ® fgg & & 1 A &, asf
29 I+ grarg A Tg AN, /fEd ggi .
qTa & IUF I9 GHI FT FIE Afqawe @
£ | AEAT SEY WEET A AAT AT TISy

[17 NOV.

*For text of amendment, vide col, 148

[supra.]
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g1 wRAY ¥, AR WU & qraed # A
FIE QIIFT TET FT THA 2 F AW AHL
Ig FE TTAT FW FW, AfHT TG TF
f sqaeqr # FRaT 197 F ARG =
THT. T ANATA FT4r &1, TH THFC FT
sfqaey agr 77 fr maw Efzar 7 grafaa
g T F ENT ¢ TAT FTARAT &7 Y
arr fawmr 2, 378 geafeaT 15 w1 o
ag & 72 I, AT TIFET FT ARIEAT &L
FFAT F | FAT D HeIX T THC AT A5
[T FET aqTE AL F, FAT F TR T
g g o w5 v a1 2 9
g A1} ag WRd TIE qATT Z1 AT A1E
g qATH w1 F9 g, A awm A of
gear gt aFdr g, 5w geqr & ax A
AT FA WERT AT A FATHTAR
S fF JodE § a8 9ET a7 90 S gd
g, for ey & ford oY |1off gwefy gwa fd
Fg wifgws ¢ a3 1 A7 {57 g7 F1a4Y
THi a1 & & fa Het wgiey gwr ameaT
1 AAT | A WHATT HAY AgET
TIAT 3597 a4 F1 A FF g7 3T THC FT
wierg T IS § Al 99 SFTE #T
sfgara A % fqd aradTs g wgEg
=4 AT FAEA AT FL @S, 39 I
g A= #7a1 9% #A¥ wgrEg v 39T
F1 & &) | qffog & & fad gaat
T F¥AT | AfHA a8 I @l TET HWK
T T@d & fF garmar o gw faam
3 o g @0 ¥ =@ 98 76 g9 &% &
& FU| AfFT T FH WY @7 17 B, fora
TE ¥ @ FiEeTed @ g, o
Y & HTHTL FT FTH g7 8, Fora g1
¥ 4% w1 TEOEW T &, 98 &9 a9 9Ha
g | gafay wrs qats gw fadas aam
I3 & a1 3UF T T K1 TfAG7T FET
Tifed | IF T WA AERA A T
T o T A AT F AT A7 7 AATHA
w19 fegr s AT 37 AEAT Y T9H F
feeitz < foar o7 o) T1g § w9 A&
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[t sndw warE AR

gilRy {MF €71 9 fa=qri #T F 1% AT
qgr AFT AT 98 =Fr 7 frar 1y gy 39w
g 1 g1 fr fFA-feT =i & fag g
az &< a6 3, 8 G1 frage afoy Zmr
a1l ff A w0 7 Feafeaq &% 419 Z1T
ITE AT (| Fad featRAT F Fq7 wrEAr,
JAET F A7 wAr wFEg & a0 faAr ®
feafgna & sax oA 3 53 & | W
F AT AT IO F A AT A

~

fer ST & gewdn 21 AFAl g, Tg AW
o7 o193 &)

zafed v fadeq &t ga AmgAar &1
fedtz foar o3 T z§ A #
HU g N AATST 2, S46T AEAT TT |

SHRI KRISHAN KANT: In my view
sub-clause +kk) is meaningless for a public
sector undertaking, espedially for the _air
corporation. But if for certain 1easons, it is
necessary in mternational affairs or here to
give assistance to (crtain organisations by
which (he interests of the corporation can
be letter served, it may be done. May be
some cmployees of the corpoiation are In
the hospital or at other places needing
some help. Then 1t can be given. In other
words, this amendment has heén moved to
restrict the scope of sub-clause (kk) so that
it is not misused. The hon. Minister ex-
plained it giving examples. Supposing some
calamity takes place or for some participa-
tion you want to «ontrihute something. But
certain specific instructions and laid-down
rules should be there made by the corpo-
ration in this regard. 1f something happens,
the officer on the spot may like to take im-
mediate action without referring the mat-
ter to the headquaiters. But for that somc
clearcut instructions should “be there and
this provision should be used only for such
purposes mentioned in those rules so that
later on the government or the corporation
may not be blamed for indulging in things
which are deleterious for the interests of
the corporation and interests in general. 1
hope the Minister will accept my amend-
ment.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The Minister,

SHRI LOKANATH MISRA:
there.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): He is accepting his amend-
ment.

I am also
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(Amdt.) Bill, 1970 156

SHRT LOKANATH MISRA: So far as 1
am concerned, he is not accepting. [ am
not concerned with any sponsored amend-
ment.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): It meets your object.

SHRI LOKANATH MISRA: It does not
meet my object. My objeut in submitting
my amendment was to see that there is no
loophole in the Bill for the Congress rul-
ing party to make money from both the air
corporations. 1 submitted the other day
that Shr1 Jagjivan Ram has  about fifty
charitable institutions.

THE VICE-CHATRMAN (SHRI AKBAR
ALI KHAN): The amendment is to fur-
ther the intetests of the corporation,

SHRI LOKANATH MISRA: That also
would further the interests of the cotpora-
tion, If Shii Jagjivan Ram gets moncy, that
would indirectly further the interests of the
corporation. How can you say no to that?

SHRT ANANT PRASAD SHARMA: If
you get, . ..

SHRI LOKANATH MISRA: 1 am argu-
ing ourt with the Vice-Chairman. After I
finish that, I will argue out with you.

Sivr, you are ncither the chairman of the
corporation nor the Minister. These things
are decided cither by the chairman or by
the Minister. How can you assure me that
it would not be used that way> 1 have my
grave doubts about it. I have seen how the
ruling party has bchaved on certain occa-
sions. These corporations are not philanth-
ropic institutions. They are institutions
meant to be run on commercal lines, If
they are to be run on commercial basis and
at the same time some contribution
is necessary, they might pass it in the board
of directors saying that it was necessary for
the purpose of meeting the expenses of the
corporation itself and therefore they have
paid it. They spend so much of money on
incidental expenses and on developmental
expenses, under this expense and that ex-
pense. There are so many methods of doing
it. The mover of the Bill has to come for.
ward and say that this would not be done.
Otherwise, lump sums of monev will be
siphoned off on the plea that it is given
to charitable institutions and that monev
in turn will find its way into the hands of
politicians. I know Dr, Karan Singh. He is
clear in his mind. But that won't do, He
would not have appointed Shri Kumara.
mangalam. But Dr. Karan Singh appointed
him because Prime Minister wanted him.

h'SHRI ARJUN ARORA: He also wanted
im.

SHRI LOKANATH MISRA : He wanted
because the Prime Minister wanted. So, he
had to accept him. Here also, he would
do it if the Prime Minister wanted it,
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This surreptibious money, this fund, you
would also probably have to appiove of
because somebodv wants it, the Congress
President wants it. Theretore, I am tooth
and nail opposel to this particular pro-
vision because I know this would be used
politically in furure.

DR. KARAN SINGH: I am sorry that
the doubts . . . (Interruptions). .. . I am
sorry that the doubts expressed by thc hon.
Member do not scem to have been dispel-
led by what I said earlier. I can assurc the
hon. Mcmber that the reason for this is
that certain donauions have to be given
for benevolent .and charitable purposes.

(I iterruptions)

SHRI LOKANATH MISRA: On how
many occasions have you received requisi-
tions? Let me know this.

DR. KARAN SINGH: This is not a mat-
ter which comes to the Minister, 1 will
give you an example. There is a tenible
disaster in FEast Pakistan. Let us say that
in Dacca there 's some function, somec
charitv collection is therc and so the TA
office in Dacca mwust be in a position to
make a small contribution. Similarly, we
have Air-India «ffices all over the wmld
It is possible that occasions may aiise in
which there mav be a Red Cross ball or
things like that. So, we have been advis-
ed . ..

(Ir terruptions)
SHRI M. S. GURUPADASWAMY

(Mysore): But the Board can take a deci-
sion.

DR. KARAN SINGH: But the point is
that the Board meets once in three months.

SHRI M. S. GURUPADASWAMY
Let them have .n emergency meeting.

DR. KARAN § NGH: We are not having

an emergency m:eting of the Boaid to
make a donation of Rs. 500.
SHRI M. S

GURUPADASWAMY:
What are you talking? . .., - :

(Interruptions)

DR. KARAN SINGH: What do you mean
by that? We have been advised that it is
necessary,that it is necessary legally .
(Interruptions). . . . The Bureau of Pub-
lic Enterprises ard the Law Ministrv have
advised that it is legally necessary That is
why we have said ‘‘benevolent or charitable
purpose”’. There ‘s no question of any poli-
tical donation wlatsosever being given and
therefore, T am prepared to accept the
amendment that has been moved. T would
urge Shri Lokana h Misra to withdraw his.
I accept the amendment “‘in  furtherance
of the interest of the Corporation”.
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SHRT MAHAVIR TYAGI: You can agrce
to hayving a ceiling on the amount.

SHRI LOKANATH MISRA: Yes; put a
ceiling.

DR. KARAN SINGH: Cciling for the
whole year or for each individual?

SHRI ARJUN ARORA: There
be a ceiling for cvery day.

DR. KARAN SINGH: The point is . . .
(Interruptions)y . . . The point is that the
accounts of these Corporations are fully
audited, They are placed on the Table of
the House or both Houses every vyear.
There is no question of such thing. It is
going to he a small amount. We have been
advised that legally it is necessary. There-
fore, T will accept the amendment of Shri
Krishan Kant and T would urge Shii
Mathur and Shri Mira to withdraw it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN): Mr. Mathur, are vou with-
drawing the amendment?

SHRI JAGDISH PRASAD MATHUR:
Ycs, Sir, T am withdrawing.

should

*Amendment No. 4 was, by leave with-
drauwn,

THE VICE-CHATRMAN
ALl KHAN):

{(SHRI AKBAR
The question 1s:

7. That at page 2, line 35, after the
words ‘charitable purpose’ the words ‘in
furtherance of the interests of the Corpo-
ration” be inserted.”’

The molion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALT KHAN): The question is that Clause 4,
as amended, stand part of the Bill.

The motion was adopled.

Clause 4, as amended, was added to the

Bill.
Clauses 5 and 6 were added to the Bill.
Clause 7—Amendment of Section 35

SHRI R. P. KHAITAN (Bihar): Sir, I
move:

8. “That at page 8, lines 9 and 10,
the words ‘or where the rent of such
property exceeds ten thousand rupees per
month’ bhe deleted.””

#ft WITo Yo @A : AN sATRT AIA
A FETE FA ) IREE =R aqenar &
fr & zaay werer =¥ ok g
AT FAT ) 10

*Tor text of amendment, vide col. 153

supra.)

2IFT gAY
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[ =eo o @am)
T AT A AW, TWE FH AGD FA,
TAFT TET AT AT 2 |

The motion was adopied.
DR. KARAN SINGH: As I said, I
would be prepared to accept the deletion

of this Rs. 10,000, T accept the amendment
moved by Mr. Khaitan and Mr. Kulkarni.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:

“That at page 3, lines 9 and 10, the
words ‘or where the rent of such pro-
perty  exceeds ten thousand 1upees
per month’ be deleted.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The question is:

“That clause 7, as amended,stand part
of the Bill.”

The motion was adopted.

Clause 7, as amended, was added to the
Bill.

Clauses 8 to 12 were added to the Bill.

..Clause 1, the Enacting Formula and the
Title were added to the Bill.

DR. KARAN SINGH:

“That the Bill, as amended, lc pas-
sed.”

The question was proposed.

SHRI LOKANATH MISRA: T listened to
the Minister with rapt attention when he
made a speech. I thought that he would
make a speech which would leave no room
for dispute at all. T know he is an erndite
scholar but on this occasion he did not
show much of his erudition. He tried to
equate an employee of the Government of
India, whether petty or hig, with an elect-
ed representative of the country, a Chiet
Minister or a Minister in the Central Gov-
crnment. I am shocked at this. This is the
Third Reading and T will have to say cer-
tain things to which he must reply, He
tried to e?uate a respected, elected repre-
sentative of the country with a petty official
of the Government, Whether he is petty or
big T do not care but after all he is an
official who gets the patronage of the Cen-
tral Government and who gets his ap-
pointment from the Government,

Then he said that Mr. Kumaramangalam
resigned in 1966 from the Communist
Party. I wish Dr. Karan Singh looks into
the point before putting it before the House
but this time probably he failed to do it.
If somebody resigned from a Party for the
sake of his self-interest, for getting an ap-
pointment as the Advocate-General, can
you vhink very much highly about that

I move:
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pertson? 1f he cannot avoid the allurement
of an Advocate-Generalship and for that he
forsook is ideology, his Party and all that,
can you think very highly about that per-
son?

4 P.M,

At least 1 would not. 1f that was the only
reason for his resignation from the party,
he does not deserve to be the custodian of
the Indian Airlincs.

SHRI ANANT PRASAD SHARMA:
What has his party membership to do with
his chairmanship herc? Party membership
has absolutely nothing to do with this; it
may be any party.

SHRT ILOKANATH MISRA: Of course
now, after Shri Daroga Prasad Rai has been
invalled as Chiel Minister with the help
of the communists,

SHRI ANANT PRASAD SHARMA:
The Chairman may be a man of the Swa-
tantra Party also.

SHRI LOKANATH MISRA: He would
not agree to take on this chairmanship, At
Icast T for mvsclt can say for the informa-
tion of Mr. A. P. Sharma that 1 would
never agree to serve in this  Government.
But, Sir, Mr. Anant Prasad Sharma seems
to be verv much enamoured of the com-
munists of the CPI, of the Congress (R)—
CPI rclationship now, after Mr. Daroga
Prasad Rai has got the support of the com-
munists in Bihar, and Mr. A. P. Sharma
happens to be the Congress (R) President
there, one who is ultimately responsible to
the Centre for the upkeep of the Ministry
there, even though it is artifinal and cven
though everybody knows that that Ministry
is not going to last long.

Now coming back to the point, Sir, T was
saving that the hon. Dr. Karan Singh
tricd to defend that Mr. Kumaramangalam
had resigned from the Party late in 1966
and that thereafter hc ceased to believe in
that ideology.

DR. KARAN SINGH: T did not say that
he had ceased to believe in that ideology.

SHRI LOKANATH MISRA: May be that
he still believes in that ideology.

Now, Sir, as I said, T have made my

. _point very clear that such a man cannot

be trusted with any public office, particular-
Iy one who, for his self-interest . . .

SHRI ANANT PRASAD SHARMA:
On a point of order, Mr, Vice-Chairman.
When we are discussing about the position
of a person as chairman of a corporation
or an institution, is it necessary to discuss
about his party affiliations also? He may be-
long to any party. He may belong to the
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~ommunist Party. He may belong to Con-
gress (0). He may belong to the Swatantra
Party, or any other Party because there aie
so many pcople who belong to so  many
other parties also. Therefore, Sir, I have
made this point of order that it is not
necessary to discuss dabout the party afiilia-
tions of individuals.

THE VICE-CHAIRMAN (SHR! AKBAR
ALI KHAN): Sometimes irrclcvant things
have also to be tolerated.

SHRI LOKANATH MISRA: Do you con-
sider this thing irrelevant? Now, Sir, since
you are giving no ruling . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No ruling.

SHRI LOKANATH MISRA: It is not a
ruling. T am happy it is not a ruling. (In-
terruptions). It cannot be. It is a casual
remark from the Chair, as casual as the
point of order made by the hon. Mcember.

Now, Sir, I would finish. 1 would even
now urge that the hon. Minister should
review the position. He said that the Chair-
man was not getting a rent-free quartcrs, a
rent-free  bungalow. My information was
that he was gcrting a 1ent-frec bungalow
and transport. (Interruptionsy Do you sdy
he pays the 1ent for that?

DR. KARAN SINGH: He docs not get a
rent-free bungalow from the Corporation.

SHRI LOKANATH MISRA: He docs not,
Then does he get it from the Government?

DR. KARAN SINGH: T do not think so.

SHRI LOKANATH MISRA: The bsunga-
low that he stays in? May I Kknow. Sir,
from the hon. Minister whether he is sure
about this fact as regards the bungalow
Mr. Kumaramangalam stays in? This is the
bone of contention. Now he has refuted
my point and this would go to the press
tomorrow. Even though I mav be correct
in my own stand, since the Minister has
said like this, the press would carrv  the
headline that Lokanath Miwia's allegation
was baseless, and it would be the attempt
of the Indian Airlines to sec that it gets the
publicity it needs. (Interruptions). In ad-
dition to appcaling to you, Sir, T would
appeal to the hon. Minister in charge of
Parliamentary Affairs that, if he wants this
to be finished swoon, then let him request
his own Membeis to keep silent. If thev go
on interiupting me, I am not the person
who will sit down. You know it, the House
knows. it. Therefore the more vou provoke
the more 1 speak and it might go on till
5 o’clock and nobodv would be in a posi-
tion to ask me to sit down.

SHRIMATI PURARBI MUKHO-
PADHYAY (Westh Bengal): But that is not
a dignificd way.
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SHRI LOKANATH MISRA: Only be-
longing to West Bengal and stabbing peo-
ple is dignified.

SHRIMATI PURABI MUKHO-
PADHYAY: You cannot threaten the Chair
like that,

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Misra, you go on.

SHRI LOKANATH MISRA: Sir, it
seems the Lady Member gets provoked
very easily.

SHRI M. S. GURUPADASWAMY: But
you don’t get provoked by the Lady Mem-
ber.

THE VICE-CHAIRMAN (SHRI AKBAR
} ALI KHAN): You must tolerate a lady.

SHR1 LOKANATH MISRA: 1 do not get
provoked. Like Dr. Karan Singh 1 consider
that discrction is the better part of valour
so far as ladies are concerned.

Now, S8ir, I would ask thc hon. Minister
whether he is very sure that Mr. Kumara-
mangalam does not get a rent-frece bungalow
and I would like to know from him what
concessions he gets as Chairman of the Air-
lines Corporation. What are the facilities
he gets? If he can tell us that it would be
better instead of my getting up and asking
him repceated questions one after another.

SHRI ANANT PRASAD SHARMA:
This is not Question Hour.

SHRI LOKANATH MISRA: Mr. A. P.
Sharma is not the Minister. Fortunately
for this country we have not come down
to the level where Mr. A. P. Sharma

would be a Minister.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): All right, the Minister will
reply.

SHRT LOKANATH MISRA: Yes; I want
him to reply; I do not want you to reply
or Mr. A. P. Sharma to reply. Therefore 1
would ask the hon. Minister what are the
concessions, that Mr. Kumaramangalam en-
joys as Chairman of the Corporation.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You have said that.

SHRI MAHAVIR TYAGI: No conces-
sions.
SHRI LOKANATH MISRA: Let him

sav that. If T am satisfied with his answer
it will be all right, may be I will be con-
vinced. So far as mismanagement in the
TAC is concerned, reservation difficulties and
other difficultics, he has not replied at all.
He only said that there might have been
individual cases where hon. Members mayv
have faced difficulties but that was not the

manner in which he should have disposed
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of that because these were specific cases
which were brought to his notice. On
other occasions vhen it was brought to his
notice that did rot get attention and I felt
that when I brcught it here on the floor
of the House in a dignificd way it deserved
attention and it lescrved a reply from him,
particularly wher. he got 24 hours to refer
the matter to tne IAC and get their re-
plies. If he thought that it did not deserve
consideration then we would only feel that
he believes in the same pattern of be-
hdviour that the Indian Airlines believes
in.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Mandal.

SHRI ANANT PRASAD SHARMA: Sir,
this side also.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): We have already exceeded
the time. I hope hon. Members will co-
operate with me,

SHRI OM MEHTA: Sir, we have already
tahen five hours against the allotted time
of two hours,

st #to gAo e (fagrr) @ 9T
WIrETet Y, § 7 a7 1 FAAT AIZAT AT
o7 47 7g d@rw FY Fiww # fF S e
fadas 7 afawrr &, omasteew d7 A
F1 S GUATE ¥, IFA TA 4@ 1 @rat
f& ugd Far w0 A7 W fFF A A/
qu #1 & fa1 ag wAfew faq @
war § 1 San  uefafaefen fomed
Fhwma & off @72 atea gefafasfes
fewird Hfao & §i5 7 71 fopds
fear @ a1 €Y (6T &, SE% AR § ArF
QT F S 7 wgr war & | zAfAS &
IAH FTO GIFT AGST AT FIT IAH
T g R E fr A o7 ag
ara 98Y 2 5 qg T T QAT 91, SUF F47
gAY o, FIF & FEAL 57D G ATS A,
fE® & T HFT AIA4 KT FFRIA
Fifoa v | AT & =Trgar a1 5 as
% ¥ gr3a &1 JifgT & Frar arfgd
fF 033 & ¥z0T § 73 FH AT AT fa9
T F QU FF F 90 g7 TW aG HT
gFTHz A | S wHSHE T a1 07 § |
3q JAgHz F1 TU gl G AT THFATE,
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afeq fee it & ar fafewa 784 &
sl =rfga fFd F1q7 w1 959 3
A A | g 1T A1 AR g F2A7 § )

A T | I T AR H o wAT Aigar
g | 3T A7 JIAT FATT TH G g1 THT
g feT i gl @7 ag @m a7 I
&1 30 T30 9a¢3 ¢, ag TatAs {5 Iaur
faamst sfr g ahar & 1 & fulqrez arga
ag A7 F Ffaw Fwar 5 #70 ga [
St gAA Sl T wAT ATEA §, A0 A
k\a‘r FIAT AAL AT &, IAA Sy w5 4Ar

gyfasa 31 & arfsdr =758 ?
gl TAd AT § FAATEET FLA a1 73T
BUIT | AT Ag ZYARSA A& FI R0
AV A A8 FA0 T I TH q%G F 4T
FET ATAT AT WSTT ZIAT |

At F@, faafr M § {afrer
Qg 1 e draar § 9z 43 & fr v ae
grrr sud ghewa, wfzae, wax aFa€
FAAT F AR &L ot Fa0 =g, snfs
F35 OF TG A IAQ AN 1 HAL0 9ZFT0
& | OF a1 9igg | A1 gz ge ag
AT O, ga gard mger frw wig
§ fear aram, w3 o ag FAm, Ag
M T avg & oy fman, faad
fag a3 & § f& sgf RuS<aT W@
ATt 1 A g & A T ST AfEd,
forad &7 797 3 & FHIIT F @A ¥
Y, gT ofor faseEs &, 39 ag #
sifasw grar arfga | o aw &
o A oY ET §, gHY aent 9 o war B,
# ot =rgar g, fafve argg zawr sam

@1 A T faare 7 foqd aq A e
FL JT HemT AT

UF AT A FZA( ARATE, TTC afaqq
F AR § fr srg @AY @A & g A
Fgl AT & PR s0g adt § M 9175 g
|t F 51z faer Sy &, g9 g ) AR
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& ¥wa § v gw @M & WA F a1 W
agT wE @i & | Q8T 3@ F AT |
§ mA ford & Ot § F2a1 §, TEeied
FAST | WY § < g, a0 A AT TH @ AV
T3t #1, 37 a1q F1 smr 41 & A
fazre & @rsr o o gArE WEIT AET 8
a1 wmsefe #ndr # T gAE WYA
qaFHRT & w0 w A Aa gk §
afFT 9 Zarg s W Ard fage &
qfega gar® # 9301 | 399 AP g1
gdff s, s qfvmr, agwar &0 frogr
EUT TATET, W& 7% ¥ A o7 937 feFwa
F AT TZAAT TEAT & | GF TAR H FEY
uF g FaTs AT 9gAT FRex ® AT
wifgd a1 A ANF BT R g e
§ 1 @l smg 3F A1 Y wewr g,
afer wwe oF @ 9z AT arfEi a1 A
qg wzear ar gferar, AT F § UF A
v arley v, #fE @ & fa
T qg T FEYfARAT 937 A0 &, 7A
siA # G AnAY & | ZET agr o OF
g ATiEd o |

SHRI T. V. ANANDAN: Mr. Vice-
Chairman, I appreciate the able way in
which the hon. Minister has stcered the Bill
through this House. He has answered
many points raised by hon. Membeis. The
accepted principle and policy of the Gov-
ernment today is workets’ participation in
the management.

[MRr. Drputy CHAIRMAN in the Chait]

More than three Members have raised
this point as to why in the expanded ditec-
torate the representatives of 1ccognised
tiade unions do not find a place. If the
hon. Minister feels that it is difficult for
him to acommodate more than one repre-
sentative of trade unions and there is more
than one recognised trade union, why
should he not adopt the policy of giving
the chance by turns to each recognised
union? Thereby he can solie the pioblem
and there will be no need for Eim to
answer in Pailiament. When pcople go on
strike, it becomes the burden of the repre-
sentatives of the trade unions in the directo-
rate. If the workers' representative in the
dircctorate is not able to contiol his own
man, he does not have a fair chance to sit
in the directorate. He can wash off his
hands. That is the way. The Governmens
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itself should adopt a policy to throw the
blame on the working-class, instead of
taking the yesponsibility on themselves.
Will the hon. Minister answer this point
specifically?

qra fag Tl (ITC 93@) : Iy
wiag, § 937 F1 faq Q1 ar fwaz
wft #5 faal 7 39 a0 31 I eq07
fearar 3 f gqafaa sirfadt s wagfaa
a7 Fifqdt & ITNTA FT AT FRIATIAT
# 7T 95Y fA9d § 1 wdvg g4y ot F 5w
qIT *1 TFRT fFar § fw star giar =rfge
oqT FAT FANGTAF ITH AL T A4 gATR |
§ =9 arq A1 FEA0 80§ 75 AR ;o
HIZT g 39 0T T AFF & g FACE
ST & Y TSSY gl & | TAY A’ qAA
AT Y T €T AABTY F AT TTHiga w377
Trgar § & 9 fasmgw Awfai & §49y
H fvad § FTCIReA ¥ ST Ffya; 49
are S w9 g ) Iwd wyafag sl A
74 (faq a7 sifaat & fag faaam
g AFRT ¥ ITHT sq T AR fawrAn
gt g % aga awr s fas F Arfeq
od &, I9H FErfatesoeg § qTI-90T
oAV orR & S UF FATS gt g, faTd
FT0 & 313 T AT FF AHAT § BF AT TF
faat ft wifyat ga? oW W aw@ @
fastradi #Y @, SAF7 3@ FT I FT AT
FFar 2 F Fr@Iem #Y sl § a5
wTE AT AT I9[UE AL AT AHA § | AW
#1 7z fafea € €mm 5 o w7 77 G9Ue
YT g% 9% 57 freer @ &, 999 fawmaT
F sraare @) fafma snfafeto St &
qTH, JAH A A TR w7
gaT gter § 6 af= qrer a1 10 A FT QA-
fifeaea g =Ry, ag 377 7Y &1 awar
& | zafag &3 grdr 78 § 5 o o=
TEd AFI H A F WIT IR qE IE
i mfFd mava i a4 fF 3 gaam
Tl AT A @ FL D | 36 HIT F Fq70HT
S ATHGT FEAT ATRATE | 7 TF AT
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[« ma faz 79i]
Gar Ay i a9 aw § (6 i A AT 7
FEREHER R

SHRI ANANT PRASAD SHARMA: T
only wanted an 1surance from the hon
Minister. We have got a very big complaint
that in a week, practically six days, the
planes overfly Patna. He has not given any
assmiance exceptirg that after two months
the services will be all right. Am 1 to un-

derstand that ever atter that the planes wil)
continue to overfl. Patna?

syworfag « 3ogwfa A, drad
AT AR RAT AT S ETEE | oF A
yaqfag sfaat & dda #§ & A Far 49
=q graw & Fd I & Ay 7 4 A
F oy off aFaT £ 98 89§ &1 AT
Fiamezagad § AAAT qEEN H A
g7 @At A qa § W A T @
fomu & am FT &)

ofy weer oY & 3 A7 ATl ¥ ML e
festrar | wR Y SEF ITE fagr A A
F37 fr gr wgl a7 FIT FET TS a0
# 3 qag § WY 179 FT @ g F W
AAFHTIZ § a7 7F A1 A561 EAT | 7L
L FIEqA T ATIIA BT FAFHL

Two other point. were raised by the hon,
Members in the Third Reading. Fn'st,.pcr-
haps 1 should deal with my hon. friend,
Shri Lokanath Mi.ra. He purported to be
shocked by my speech. I must admit that
1 am somewhat distppointed by his, because
Shri Misia is a highly intelligent and highly
experienced person and I am sorry, I am
genuinely sorry, that he should be $0 ohses-
sed with a single individual that it seems
to have distorted 11s entire approach to the
issue. In my replh I  mentioned Shri
Kumaramangalam becausc he  mentioned
him, otherwise thi Bill has nothing to do
with Shri Kumaramangalam, it has nothing
to do diectly with the perquisites of the
Chairman., He in his own wisdom thought
it fit to 1aise this question. Therefore, T as
a Minister had to reply. I think the hon.
House will agrce that cven if his party
were in power and if he was the Minister
of Tourism and Civil Aviation he would
zonsider it his responsibility to reply. T will
say, Sir, that my information is definitely
and categorically that Shri Kumaramangalam
does not get a frre house or other per
uisites. He may get, 1 can answer the ques
tton to the best of my knowledge, exactly
the same as Mr. Bharat Ram. Thcre is no
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difference. I would urge upon my hon,
friend that he should not allow his per
sonal antipathy or disapproval of an indi-
vidual to cloud his thinking on this very
important issue. We are dealing heie with
the Air Corporations as such. Today some-
body may be Chairman, I mayv be Minister;
tomorrow there may be a change. We have
got to see that the Corpoiations themsclves
woilk more efficiently. We are entering a
new decade. In this decade aviation is go
ing to become increasingly important. We
are spending crores of rupces on new
planes and on airpoits. In the Fourth Plan
we are spending as much as Rs. 150 crores
or Rs. 200 crores on aviation, which for
our country is a very big sum, because we
realise the importance of aviation both in
the country and abroad. It is in that broader
spirit T would urge the hon. House to con
sider this matter.

One final point and I will have donc.
That rcfers to workers' participation  in
management, raised by Shri T. V. Anandan
This is a broader question of workers' re-
presentation in public sector undertakings
is under the consideration of the Govern
ment. It is a matter which, as the hon
Member will realise, is bristled with diffi
culties. There was the question of the mul-
tiplicity of unions, there was the problem
of revalry between the unions. In our cor-
porations there must be about a doren
unions. Many of them are not in very good
rclations with one another. As also’ there
is question—as a putely commercial organi.
sation, how best to build it up. So, the
whole matter is under consideration, As far
as I am concerned, T personally would wel-
come the possibility of having workeis’ re.
presentation provided it can be done in a
manner which helps the smooth functioning
of the Corporation rather than hinders it.
That is broadly the policy.

With these words, I once again like to
express my thanks to the House for the
consideration that it has shown me and to
urge that the final Reading of the Bill re
ceive its approval.

MR. DEPUTY CHAIRMAN: The ques
tion is:

“That the Bill, as amended, he pas-
sed.”’

The motion was adopted.

THE ADVOCATES (SECOND AMEND-

MENT) BILL, 1968

(Motion for concurrence for withdrawal of
the Bill—contd.)

MR. DEPUTY CHAIRMAN: The Adso-
cates (Second Amendment) Bill, 1968, With-
drawal of the Bill. During the last Scssion,
there was some discussion whether lcave



